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LEGISLATIVE ASSEMBLY.
Tucsday, 8th February, 1927,

———

The Assembly met in the Assembly Chawber of the Council House at
Eleven of the Clock, Mr. President in the Chair.

-

QUESTIONS AND ANSWERS.

PREVENTION OF THE SParAD oF CoMMUNAL I!.L-WILL.

817. *Kumar Ganganand Binha: (a) Has the attention of Government
been drawn to the letter addressed to the Editor, Amrita Bazar Patrika,
by Dinabandhu Acharva which appeared in page 6 of the P. Dak, Friday,
January, 1927, issue of the journal?

(b) If so, will Government be pleased to state what action, if any, is
being taken to find out the real significance of such letters as the corre- .
spondent and Pandit Sukernath are said to have received and to prevent

communal ill-will likely to be caused by such letter? If no action is being
taken, why?

The Honourable Sir Alexander Muddiman: (a) Government have seen
the letter. '

(b) The question whether any action is required on it is one for con-
sideratian by the local authorities.

Hearrs of MR. SuBasE CHANDRA BosE.

318. *Kumar Ganganand Sinha: 1. Have Government made inquiries
as to the health of Mr. Subash Chandra Bose? If so, how is he? If they
have made no inquiries, why?

2. Has the attention of Government been drawn to the resolution of
the Calcutta Corporation passed unanimously on the 26th instent, and
the statements made by its Mayor on that occasion?

3. In case Mr. Bose is ill, what arrangements have been made for his
treatment and nursing? Are Government prepared to allow the members
of his family to attend and give such medical assistance a8 he or any
member of his family deems necessary? If not, why?

4. Are the Government of India or the Bengal Government considering
the question of releasing him or bringing him down to Calcutta for treat-
ment ?

The Honourable 8ir Alexander Muddiman: I have recently explained
to the House that, while the Government of India accept general responsi-
bility for the policy under which the Bengal detenus are restrained, and
the application of that policy in the case of Regulation I]J prisoners is a
matter for the Governmen’ of India, in the case of the Bengal Criminal
Law Amendrpent Act prisoners, it is a matter f.r the Governmen'- of
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Bengal. Mr. Subash Chandra Bose is detained under the Bengal Criminal
Law Amendment Act, and I will forward, for the consideration of the
Government of Bengal, a copy of my Honourable friend’s question and the
answer which I have given.

MOTION®* FOR ADJOURNMENT.

* PostroNEMENT OF 1HE COXSIDERATION OF THE INDIAN CrRrency BiLw. -

Mr. President: I have received the following notice of motion for
adjournment of the House from Mr. 8. Srinivasa Iyengar:

1 hereby give notice that I shall move for an adjournment of the House to consider
¢ definite matter of urgent public importapce, namely, the serious situation created
by the decision of the Government in putting off the consideration of the Indian
Currency Bill till after the disposal of the Railway Budget and till after the present-
ation of the General Budget.”

The decision of the Government was announced only yesterday and it
seemp to the Chair that, if that decision is to be called into question with
any effect ba‘ween now and the 7th of March, there is no other method
for doing so that I can think of excep’ the one proposed in this notice.
The motion, therefore, seems to me to be prima facie in order and I would
like to hear Government if they have any objection.

The Honourable Bir Alexander Muddiman (Home Member): Sir,.on a
point of order for on the merits of this particular application I do not pro-
pose Jo enter, But I would suggest to you, Sir, that the Chair, as in-
deed you indicated the other day, should watch very jealously these motions
for adjournment, as they require, if I may suggest to you and as indeed
you said yourself, to be restruined or the business of the House will be
disturbed very frequently. On the particular point before ‘the House
I submit for your consideration that Government has undoubtedly the
right to set down ite business on its own duy as it likes. If it exercises
that right contrary to the general feeling in the House, it prejudices its
own case. But in that respect I suggest it must be sllowed to take its
luck like any ather Member. If it appoints & date which is not satis-
factory to the House, it may be presumed that the House will show its
dislike by approaching the Bill, or whatever the matter might be, in a
spirit of hostility. The suggestion which lies behind this proposed motion
is that the date will prejudice unfairly the decision sought to be obtained
in connectjon with the Bill. B8ir, that is a matter for comment in the
debnte which could be raised on the motion itself. Therefore, I suggest,
the date having been fixed, the matter is in the first place not urgent, and,
secondly, that the proposed motilon -offends against ‘the rule against
anticipation.

. 8ir Purshotamdas Thakurdas (Indian Merchants’ Chamber: Indian
Commerce): Sir, I wish «to submit, in reply to what has been said by the
Honourable the Leader of the House, that whilst Government may be
conceded to have the right to set down their business in this House to
suit their owg -convenience, the business which Government bring up
before this House affects the whole country, and, therefore, this gide of
the House also should have a right in saying how Goverpment should
set down their business. This cannpt be challenged, because, as a rule.

Y



MOTION FOR ADJOURNMENT. b4b
‘Government Tespect the wishes of this side of the House in arranging
‘their business. The question before this House, Sir, that is the subject-
matter of the motion for adjournment peculiarly affects the public in-
terests. The Railwdy Budget i to be considered by this House in the
‘third week of this month. As I understood from the programme that was
mentioned to us, this House will be called upon to vote Demands for
‘Grants for ¢he Railway Budget from the 21st of this month. Knowing
‘that the ratio is to be taken into consideration on the 7th of next month,
how can this House, Sir, proceed to consider the Demands for Grants when
we bear in mind that the difference in the Railway Budget, capital and
wevenue, owing to the ratio being 1s. 4d. or 1s. 6d. will amount to close
upon 2} crores of rupees; I feel, Sir, that if any motion for adjournment
of the House submitted to you had the strongest case at any gime this
one ought to be considered to have that. If the House is to consider the
question from the point of view of 1s. 6d. on which 'basis the whole
Budget I understand is likely to be framed, the decrease in expenditure
on Rajlways alone will be one orore of rupees. If subsequently the ratio
is altered, this House will not be nble to cut down the expenditure, and
to that extent this will be a positively wrong les#d to give to this House
-t the time of consideration of Demands for Granta for Railways. I there-.
fore submit that this question is.perfectly in order and must be regarded
as a matter of urgent public importance.

The Honourable Sir Basil Blackett (Finance Member): Bir, I would
-submit that the point which Bir Purshotamdas Thakurdas has raised about
the Railway Budget can very well be dealt with on the Railway Budget,
and that the objection of anticipation is even stronger in wiew of what
he has said- The difficulty that he will be in will be, not that he will
vote too much for the ltailway Budget expenditure, but ‘oo little:

Mr. R. K. Shanmukham Ohetty (Salem and Coimbatore eum North
Arcot: Non-Muhammadan Rural): Sir, on the question of the urgency of
this motion,*I would like to say & word. The Honourable' the Finance
‘Member said that at the rate of 1s. 84. we will not be voting too much but
too little for the Railwav Budget. The'Railway Budget grants will be
finished by about the third week of this month; the voting of grants will *
‘be finished and the Government will be empowered to spend that money.
If the ratio.is later on to be altered to 1s. 4d., it would mean an increase
in Railway expenditure; and if at the time of voting we know what this
increase will be, we may perhaps be enabled to make the necessary cuts
in the direction that we think proper. But by postponing the discussion
of the ratio to a later date we are deprived of the real power that is vested
in this House to regulate Railway expenditure, and therefore; I submit
this is & matter of very urgent importance o this House.

Mr. Pregident: The Chair is usually very unwilling to admit motions for
adjournment of the House which interrupt the ordinary business of the
House, except when a clear case is made out for that purpose. In this case
the only objection taken by the Home Member is that the matter is not
urgent. Well I ‘thought that every section of this House conridered
this matter of an urgent character. The Government themselves had to
_consider this question so urgent as to convene & meeting of the Executive
Council and pass judgment on the question whether the Ratio Bill should
be taken up for consideration immediately or postponed till immediately
after the injroduetion of the Gencral Budget. It does not lie in their
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[Mr. President. ]

mouth to say the matter is not urgent. " The Home Member cannot com-’
plain if +the Chair ngrees with Government in''comsidering this matter
urgent. I therefore rulo the motion in order. Does any Member object
to leave being given to Mr. Srinivasg Iyengar? As no Member -objects,
1 intimate that leave is granted, and the motion will be teken up for

discussion at &- o'clock or earlies md.hé businesa of the day concludes

earlier. I - ., “

ELFC‘TIO\T OF ME‘\IBEBS TQ THE I’ANEL FOR.THE CENTRAL
# . ADVISORY COUNCIL FOR, RAILWAYS. .

Mr, Pypsident: "I have“to amnounce that the following Members have
been elected to the panel for the Cen‘ral Advisory - Counc:l for Hmlways
Liettenant-Calonel H. A. J. Gidney, i
Sir Darcy Lindsay, b to o
Mr. Anwar-wl-Azim,
- Mr. "KL R. Jayakar,
Khan Bahadur Nawabzada Salwd Ashrafuddin Ahmad,
Mr. Ambica Prasad Smfnh ‘

Khan Bahadur Haji Abdullsh Haji Kasim, and,
Sir Purshatamdas Thakiirdas.

Cal

L4

ELECTION OF MEMBERS OF THE SELECYT COMMITTEE ON TEE
AMENDMENT OF STANDING ORDERS.

Mr, President: The next item on the Agenda is the electjon of 7 Mem-
bers as members of the Select Comniittes on the amendment of Standing
Orders, Eight members have been nominated, out of which Pandit Nila-
kaoghal, Das has withdrawn ' his ‘candidature. I therefore .declare the
following | Membera duly elected:

Mr. L. Graham,

Mr. H. Tonkinson,

Mr. M. Keane,

Mr. M. Ruthnaswamy, .
Mr. Duraiswamy Aiyangar, . s,
Mr. A. Rangaswami Iyengar, and

Mr. M. 8. Aney.

RESOLUTION re AMALGAMATION OF THE ORIYA-SPEAKING
TRACTS.

Pandit Nilakantha Das (Orissa Division: Non.Muhammadan): Bir, I
beg to move:

« That this Assembly recommends to the Governor General in Council to be

plensed to take immediate steps to put or publish the uchemu of pntting all Oriys-
speakmg tracts under ona local administration.”



AMALGAMATION OF THP ORIYA-SPEAKING TRACTS. 547

To the Govermment this is not a new subject. It has been before the
country practically im fhe forefront of our political issues for the last
25 years or so. The history -6f this movement is a very long one, and
since 1803, when first fhe then Home Sécretary considered it necessary
that all Oriya-speaking tracts should be put under one administration, for
some reason or other of purely “adshinistrative conveniemoe it has been
postponed from time  to time.. “We arq given assurances that all our
outlying tracts should come under one Government. Sometimes some
hope of a sub-provinece has been put forward but nothing practical has
come of it yet which would satisfy the Oriya people. . In 1920, ‘just
wwards the end of the last Tmperial Legislative Obuncil, 8 Resolution
was moved by the Honourgble Mr. SBachchidananda Sinha on this subject.
Governmen} gave .assurancés that they would enquire into the Ynatter and
probably they meant to do something as early ag the Reforms scheme
was put into operation.  Practieally the first term of the Reform Council
was over .and the Government did ngt move in.the . matter. * At the
beginning of the second term, to a question of my friend Mr. B. Das,
Government however agreed 4o institute s commmittee 8f enquiry so far as
the Madras Oriyas are concernad. . Accordingly the Philligt Duft Com-
mission were sent out tof enquire irito the matter and their report, though
it has mot been published to a]l the Members of the House, has been
published in the office.  After” all their emquiries in the Ganjam and
Vizagapatam distriets they have made out a elear case that the people
expressed a very strong desire and anxioty to be united with their fellow-
men in the present- division of Orissa—I mean the four ‘or five districts
m Bihar and Orisss. In case of.a few of these outlying localities in
the Ganjam and Vizagapatom districts there may begsome differehce of
opinion on account of our census figures; but I may here inform the-House
that Oriyas have ‘begn under several administrations in severa] tracts,
and practically in each of th¥: tragts an intermediary ruling race with
vested ‘interests has been created, *and the Bengal Government puts it
clearly that the census supervisors and epumerators are afraid to record
people as Oriya-spesking, because they fear if they put it like that, the
tract will be transferred to Orissa. ¥ It is there in the letter-which was
written tq the Bengal Government and came to the Government of India
in 1922.  Actually the Superintendent of Census at a meeting of enu-
merators and supervisors heard it remarked by one of them that they
were not willing to record people as Oriya-spesking even though they
had evidence to that effect.
I may quote thé passage :
(in the gathering of Enumerators and Supervisors).

“ Y beard someone say that if there in a_large number of Oriya-spesking popula-
tion at Danton, there is every likelihood of Danton being transferred to Balasore.”

This was the remark he heard. It is in a letter by Mr. A. M. Chakra-
varty, Circle Officer, regarding Oriva-spesking people in Danton and
‘Mohanpur, dated the 5th July, 1921. ,
Another reason ig advanced that the expression of desire on the part
-of the people is sometimes due to agitation. It may be a fact that
when a movement is started some leaders create a public opinion in
Iavour of somefhing which they know will be conducive to the interests
of the country. Ordinary people do not understand generally
the future of any new movement and it is & fact everywhere
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in the world that opinions are created when the masses are not in a posi--
tion to understand what is what. But before I go into the history of
this movement and eriticise it, I should like to emlighten the House about.
what Orissa is, what it was in history and what are its claims for be-
ing constituted as a separute provinee or to be put .under one adminis-.
tration, as I have called it, for T am put in mind of & very curious inci-
dent. I was talking to one of my friends in this House—I mean the
lnst House., He asked me, where I come from. I said ‘'Orissa’’. He-
looked as if he could not understand me.- (Laughter.)
a fact; then I said, Bihar and Orissa. He said ‘‘Yes, yes; it is some-
where near. Assam.”’ I need not suy what then followed and how I ex-
plained where I came from. But it is perhaps a fact that our people
‘being for the last wo hundred years in a state of practical vivisection, so

to say, other people in Indis do mot sometimes understand who we are:
and who we were. g ’ ’

Yes; it was

r

The present Orisaa inherits the culture of three ancient provinces; one
is Kalinga, snother is Utkal, and the ‘third is Udra. Ancient Kalinga
was the first colony of the Aryans on the fringe of the Dravida country.
The clear history extends so.Jfar back as the Tth century B. C. It com-
prises the coastal strip frem Calcatta or Tamluk to the southern extre-
mity of Ganjam. This was-the Kalinga, which was conquered by Asoka,
the King of Magadha, whose conquests made & saint of him.  Kalinga
had a robust culture and the present colossal art of Orissa which is a
distinet type of Aryan art is the remnant of the development of ancient
Kalinga art, which in original may be found even now in the cave
temples of Orissa. The sea-faring habits and navjgation of Kalinga are
. well keBwn. The name Bijay Singha isswell known to Indian history.
" He himself is cluimed by.four provinces, Orissa, Bengal, Gujrat and
Burma. But it is a certain fpet that his wife who accompanied him to
Ceylon and colonised and ecivilised that land belonged to Kalinga.  She:
was the daughter of the King of Kalinga; and the colonisation of Kalinga
in Burma and the Eastern Archipelago, is also a fact of history. The
local name of the present Pegu is Ossa, which is a corruption of Orissa,
and some temples in Burma were constructed aiter the pattern of the
cave temples of Udaygiri in Orissa.  Kalinga navigation was still being
practised in Orissa till the seventies of the last century when it was
practically crushed out of existence by the high export duty on saltpetre
and the salt trade which was killed on aceount of the ballast system of
. forcign snlt—foreign salt being carried into this country as ballast. It

was still living in Balasore and some other coastal towns in Orissa till
practically the latter half of the last century and the sloops and small
ghips in a broken state may still be found in some seaports of Orissa.

. Then agnin Kalinga was n strong Buddhist centre of culture: the
Buddhist relicion made & stronghold there; when it wns again Hinduised
the strenm of culture came from the Udra country: which extended over
the South-east portion of the present Ceniral Provinces; and I may say
here that the present temple of Jagannath, which stands out as a religious
monument throughout India, is a gift of *he Udras, and the present
Orissan culture may well be proud of that temple where né caste or un-
touchability is in practice.  You will find it nowhere else in India. The
cultyre is purely Orissan; Orissa has kept it up, but that Orissa is not
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recognised to be a distinet individual factor in the Indian federation of
races.

Of Utkal I should not say more and tire the patience of this House,
by detaining them any longersin the domains of ancient history. It
would be seen, howevep that the ancient Utkal influence came from the
side of Singhbhum and added many permanent and highly delicate ele-
ments of civilisation and advancement to this synthetic stream of
culture:  Thus it stands out as a fact that we in Orissa from ancietit'
times developed a distinet and individual culture of our own, whose:
identity could not be killed, though the attempt has been perhaps serious-
ly and continuously made to kill it for about two hundred years.

Orissa was in history always a separate province. It is not in this
20th century that we appeal to the British administration for the first
time and claim it to be so. History shows, Sir, that it was always a
geparate provinee’ not only maintained anyhow with its slender revenue,
but it was a flourishing State. Even during wars with ncighbouring
races it could build up a robust art and literature and it could spen
enormously on religious art and other institutions of religious and social
importance.  The extent of Orissa which is now claimed to be from
Midnapore to the southern point of Ganjam and from the shores of the
gea to somewherec beyond Singhbhum and in the Eastern Central Pro-
vinces 18 not a recent discovery. In olden times it was much larger in
extent and a powerful kingdom: Even during the palmy days of Buh-
mini, Vijayanngaram and Bengal, our kings kept up their independence
and carried their mighty peasant militia into the very heart of those
countries and our separate existence as an independent race and kingdom
was kept up till the latter half of the 18th century .when no other pro-
vince in India except Khandesh—which perhaps succumbed about the
same time—kept its independence against the Imperial Moghul arms.
Then when Akbar took it, he understood the position. He was n states-
man, ,and not a mere conqueror. He could understand the necessity
of the separate existence of the Oriya people and he made it into n separ-
ate province,  Throughout the Moghul rule it remained separate, and
go I must inform the House that our Muhammadans are a respectable
class of people, and therefore in Orissa you will seldom find nanv tension
between the Hindns and Muhammadans, nor has any kinid of communal
rojvdyism ever disturbed the peaceful atmosphere of that land.

Then conquest after conquest came, and we were treated like a foot.
ball.  Perbaps during the British régime matters have been carried to
extreme lengths.  Sometime before the time of the battle of Plasscy it
was made a part of Bengal. A little before that it was given to Nagpur.
I do not know whether—and it is quite probable that—Orissa was given
in lieu of the tribute of Bengal to the Mahrattas by the Governor of Bengal
under the influence of the merchants of Calcutta who were afraid of the
Mahratta raids. Then again it was made a part of the Central Provinces.
During the second Mahratta War, it was again thrown on to Bengal, and
what happened? The famous historian in his statistical accounts,
mean Sir W. W. Hunter, has admitted how the British Government
was responsible for the famine and poverty of our ancient land- Tt was
in Calcutta that the headquarters of Orissa were situated and without
practically any notice to the Oriyas our zamindaris were sold in Calcutta
for paltry shms, and many of our zamindars now are therefore absentee
zamindars, and they live in Calcutta. This is distinctly an act of the

L ‘e
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British Government, as has been pointed out very rightly by Sir W. W.
Hunter, in his statistical accounts of Bengal.

_ _Thia:a has been our fate, Sir. Since thatrtime we have been made some-
thing like a commodity: When it is necessary for the safety and happi-
ness of a major province, we have been thrown about, either partially or
wholly, practically like a football. The last of such cruel and heinous ex-
periments was made in putting us with Bihar. Perhaps the Government
remember that we were told that we were to supply the sea-board to Bihar.
If by supplying the sea-board was meant that we were to wash the feet of
Bihar by the gentle offerings of the breezy waves of our hoary and
sacred coast of ancient Kalinga, one could well understand it. Or, was
there any port open? Was the sea coast of Orissa developed? Was
.anything at all done to call Orissa a sea-board of Bihar? It was .simply

.an experiment to supply a portion of feeder land to Bihar to enable it
$o maintain itself as a separate province.

Maulvi A. H. Natique (Central Provinces: Muhammadan): Do you
‘want that Orissa should be a separate province independent of, and dis-
tinet from, Bihar, and that it should have no concern with Bihar?

Pandit Nilakantha Das: Sir, we should like to be a separate province
as Assam or the Central Provinces. Assam has been made into a separ-
ate province with practically the same or even less population and with
about the same amount of revenue. It has not yet got a High Court
nor even a University, but it is recognised as a separate province, and the
people are ®txpected to determine and rule over their own destinies,
whilo we are always being thrown about. It is quite natural that we
should like to be & separate province as we have been throuchout the
course of our history, but for about these 200 years, when on account of
the fault of the Imperial Government we have been thrown about from
place to place, as 1 have said, like a football, and we have been vivisect-
ed and thrown in portions here and there. And it is natural that even
aY a great risk to our economic life we should much like to be a separate
province. But perhaps here I feel called upon to refer to the amend-
ments of my friends from Bihar,

They always like to put in an amendment to say that we should
remain under Bihar and Orissa, not the present Orissa Division but a
little bigger territory. ~When in 1921 early in the Reforms a Resolution
was moved in the Bihar and Orissa Council, such an amendment failed,
and the Resolution as I have put it mow was unanimously passed.
do not know what charm there is in putting in the words ‘‘under the
administration of Bihar and Orissa’. I have left the question quite
open. 1 have said “under one administration’’ with the distinct inten-
tion that I do not cominit myself either to remain under Bihar and
Orissa or to be n separate province, which latter course we should like
very much. Here I may be allowed to put in a word about the advan-
tages and disndvantages of being under anv other province. If the ex-
periment to tag us on to some other provinge llke_n. barge to a stenm boat 18
to go on, then I think it would be much better first if we are tagged on to
the Central Provinces, for there we shall count for something. Our popu-
la%ion is almest as large and the railway eommunication from Cuttack to
Sambalour, which is under contemplation T understand, mav be extended

*  up to Nagpur through some station on+ the Bengal Nagpur Railway, while
. ®
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the Vizagapatam Harbour railway will also be another advantage. Or
if we are to be put under another province, then Bengal with its High
Court and University, which have not only a tradition but which com-
mand a certain amount of influence and independence, is mnearer our
home and is within easy reach of any part of Orissa, not more than 12
bours rail .journey. I do not know what charm there is in putting us
with Bihar, to wash the feet of the province, as'I have said, Patna is
perhaps more distant from Cuttack than any other centre, and besides
throughout our history we have ncver been with Bihar. We were once
with Bengal, then with the Central Provinces, and then we were thrown
back into Bengal. It was only in 1911 tha’. to annul the partition of
Bengal and to give Bihar some advantage of territory, we were put under
Bibar.  S8till the wheels of Government sometimes are calculated to
crush our destinics and to dictatc what we should be, and if it is still
found convenient to the Government that we should be with Bihar we
must submit to our destiny, but we should like all the Oriya-speaking
people to be under Bihar together. That is the only desire now. We
are practically a dying race under the present arrangements of adminis-
tration, and in this state who or where are we to choose between Pro-
vinces except that we appeal and plead for being under one administra-
tion. For the present any administration that is given us we shall and
we must accept, for there is no other way out. Then we shall wait
and when we develop as a united race we shall compel the hands of our
destiny, I mean the Government, to give us a separate province, which
is our hope and goal and without which we cannot have rest. And as to
the redistribution of areas, whatever be the objections from the Government
standpoint, if the Government do not put one and all our areas together—
that is, the remnant which still remains after all the killing agencies have
been in operation for ages and generations, nay, even centurics—if all
those areas be not now put together—if some are still left out—the process
of killing in this present age will not continue any longer, It cannot.
Discontent will never vanish; it will still flourish even in the smnallest
outlying parts. You may say that some parts of Bengal arc unwilling,
that the Central Provinces Government does not like the idea, or that
n portion of Singhbhum is not naturalised in Oriya culture although it
has taken that culture for two or three ~enerations; you will see to your
great disadvantage that the agitation will go on.  The present age is an
age of agitators in the political world and our agitators—I confess it—
will come out again into the outlying aress. They will again give wvou
trouble and the question will not be finally settled till all our people still
living are put together under one administration, and, if possible, and as
soon as possible, under a separate administration, a distinet provincial
administration,

SBome sucgestion has been thrown out to wus under the name
of a sub-province. I do not understand, nor does my friend the Hon ur-
able the Home Member there understand what it actually means, To
call a province & sub-provinoe is somewhat odd. If I may defino it now
as I understand i, it is a provinee without n High Court and a University,
which we are told we shall not be able to maintain independently, al-
thouch T hold that in spite of the famished condition of our land and its
economic disadvantages so often flung in our face we shall trv our best
to maintaifh a separate University and a High Court.  But if it is not
found possible by the present mgsters of our destiny, it may be mnade

e
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into a province like Assam, which has mot & University or a High Court.
But what does a sub-provinee mean? That ia' something rather dero-
gatory in name, and our people are afraid that by calling our province a
sub-province we may again be put under disadvantages.

Mr. President: Order, order. The Honoursble® Member from Orissa.
must now conclude his observations.

Pandit Nilakantha Das: Thank you. I should like rather to have &
province like that than an administration with the prefix ‘‘ sub ’ which
would give some one the idea that we shall again be tagged on to another
bigger province with similar disadvantages to those under which we now
have to live. With these words, Sir, I move my Resolution.

*Maulvi Muhammad Yakub (Rohilkund and Kumaon Divisions:
Muhammadan Rural): Sir, I am sorry that Maulvi Muhammad Shafee,
Maulvi Budi-uz-Zaman and Khan Bahadur Sarfaraz Hussain Khan, the-
Mussalman representatives of the province of Bihar, ure not present in the
House this morning to represent the views of their electorates, I think,
Sir, I will not be able to do justice to this subject as they would have
done. But 1 should be failing in my duty if I did not give expression to
the views of my co-religionists in that province on this subject. Sir, I
hold in my hand a letter from Mr. Abdul Azecz, Barrister-at-Law, Secre-
tary of the Bihar Provincial Muslim League, which cxpresses the views
of the Mussalmans of that province on this subject and it runs as follows:

““1 am sending you a copy of a Resolution passed at an extraordinary meeting of
the Bihar Provincial Muslim League. The Mussalmans of Bihar feel strongly in the
matter and they consider that if the motion is accepted, it will be a great hlow to
their political prestige in the province. The inclusion of Orissa in the province of
Bibar is responsible for the low percentage of the Mussalmans in the province, and
if the other Oriya-sperking tracts were to be brought under the province of Bihar,
the percentege of Mussalmans would still go down. The Orissa Division, as it is, is &
drain on the province, and if the Oriya-speaking population in India aspires to a
unit, a separate political unit should be created and any attempt to foist them om

Bibar should be opposed.'’

The matter was once agitated in the local Council and a perusal of the
proceedings will make it clear that the trend of the debate was in favour
of the creation of a separate unit. The Resolution which the Bihar Prov-
incial Muslim League passed is as follows:

‘“ Resolved that the Bihar Provincial Muslim League is strongly oppused to the
Resolution to he moved ir the Legislative Assembly recommending the amalgamation
of the Oriya-speaking tracts with the Orissa Division of the Province of Bihar and
Orissa, and requests Eha Muhammadan Members of the Assembly to oppose the Resolu-
tion if moved.”

(Hear, hear.)

+ Mr. B, Das (Orissa Division: Non-Muhammadan): May I ask one ques-
tion 6f the Honourable Member? Does the Resolution which my Honour-
able {riend has quoted as being opposed to the amalgamation of the Oriya-
speaking tracts give any opinion of the Oriya Mussalmans? Were any
Oriya Mussalmans represented?

Maulvi Muhammad Yakub: T understand, Sir, that the population of
the Mussalmans in Oriya-speaking tracts is infinitesimally small, they are
one or two per cent., and therefore their views on this subject have no

*Speech not corrected by the Honourable Member.



AMALGAMATION OF THE ORIYA-SPEAKING TRACTS. 568"

value; probably they had no chance. to express their views. Well, even
if the feelings of Mussalmans in Orissa were consulted, I comsider it my
duty to say that the Mussalman Members of this Assembly cannot support.
this Resolution. Of course we are not opposed to any general scheme of
redistribution of the provinces in India. If a redistribution of Sind takes.
place, if .a redistribution of other provinces in India takes place, if fhere:
is a general redistribution of the provinces in India, then we are not:
opposed to it. But I am sorry that we cannot support this Resolution as
it stands. With these words, Sir, I oppose the Resolution.

*Maulvi ‘A. H. Natique: When the Honourable Mover has clearly
stated that he wants a separate Orissa province, distinct from Bihar, the:
question of the Honourable Member (Maulvi Muhammad Yakub) does:

not come in at all.

Mr. Gaya Prasad Singh (Muzaffarpur cum Champaran: Non-Muham-
madan): Sir, I beg to move the following amendment :

““ That for the original Resolution the.following be subsfituted :—
‘ That this Assembly recommmends to the Governor General in Council that he
may be pleased to take early steps to amalgamate all the Oriya-speaking
})r:i{;ts:: ‘w:zth the present Orissa Division of the Province of Bihar and
I may at the outset state that we fully sympathise with our brethren in
Orissa in their desire that all the nreas which are now diyided into deparate -
Oriya tracts should be brought under one administration. The object of
my amendment is merely to make the original Resolution more specific,
and to focus the attention of the House on a definite clear-cut-issue. There
is no question that opinion is almost unanimous in official as well as non-
official circles as Yo the desirability of amalgamating all the Oriya-speaking
tracte under one administration. So far back as 1903 S8ir Herbert
Risley, who was then the Home Secretary to the Government of India,
said as follows:
‘" The Government of Madras have repeatedly complained of the anxieties imposed
Rfon their administration hy the great diversity of languages (Oriya, Tamil, Telugu,
alayalam and Canarese) with which Madras Civilians are called upon to cope, and

which render the transfer of officers from one part of the presidency to another s
matter in any case of great difficulty, and often of positive detriment to the publio

interest.”
The Government of India nlso, Sir, in their letter, dated the 8rd Decem-
ber, 1908, said as follows: .

‘ Buch & scheme would solve the question of language once for all. This change -
would relieve both the Central Provinces and Madras E-}f A troublesome exmsceng:
upon their administrative system; and it wonld result in handing over the Oriya
roblem to one Government alone, on a scheme and with the unity that would sdmit

of its heing treated with consistency and efficiency.’”
Later on, Sir Herbert Risley proposed that the Oriya-speaking tracts should
be amalgamated under one administration. The Bengal National Cham-
ber of Commeree also supported this proposal. and in their letter the
Bengal Chamber of Commerce made the following observation: +
‘““The C ittee d t anticipate that J judici 1
mercantile interests.” T any such change would prejudicially affect
But Lord Ampthill, who was then the Governor of Madras, took up a-
hostile attitude, and the matter was dropped. When Mr. Montagu came
out to India in 1917 the Oriya representatives waited in & deputation on--

*Speech not corrected by the Honourable Member.
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him, and a reference to the Oriya problem is made in paragraph 246 of the
Report on Constitutional Reforms. Mr. Stanley Rice, 1.C.8., wrote &

book ‘‘ Occasional Essays on South Indian Life '’; in that book he refers
to this problem in the following words:

** Orissa proper lies within the Province.of Bengal and the
suffer in that they have been separated from their brethren; t
~children, alien from the more favoured, because better recognised
:alien even in the origin to which their ancestry has been traced.”

ople of Gnnf’m
ei\; are foundling
ravidian races;

Again the book says:

*“ The Oriya of .Ganjam labours under two disadvantages. He is very far from
‘Madras, and he inhabits only part of a District. He speaks p language which is
spoken in Bengal, but not in any part of the Madras Presidency save %mjam."

The Durbar despatch of 1911 pointed out: .

* Qrissa has long felt uneasiness at » possible loss of identity as a distinet com-
aounity.”’ * i

‘Thus it will be seen that opinion is practically unanimous on the point.
‘This question was brought up, 8ir, in the old Imperial Legislative Council
on the 20th February, 1920, when a Resolution on the lines of my amend-
ment was moved by Mr. Sachidananda Sinha and supported by the late
Mr. Surendranath Banerji; and among other supporters of that Resolution
I find the name of the Raja of Kanika, who was then, I understand, the
only representative of Orissa on the Council. Among other supporters of
that Resolution, I find the name of Haji Chaudhri Muhammad Ismail
19 Noox Khan. T invite the attention of Honourable Members of this

* House to ‘the remarks of a few representative gentlemen of
Orissa itself. This is to be found in the Phillip-Duff Enquiry Report

which must be in the hands of many Honourable Members. At page 6
we read as follows:

“ The zemindar of Khallikote and Atagada, who is President of the Digtrict Board
of Ganjam, of the Zemindars' Association of Ganjam and of the Khallikote College,
“Berhampur, is definitely of opinion that a separate Orisss is_financially impracticable,
that a union of Orissa with an Andhra province would be distinctly injurious to the
‘Oriyas, and that the immediate amalgamation of the Oriya-spesking tracts of Madras

-with Orissa is essential for the interests of all classes of Oriyas whether they be
zemindars or raiyats.” :

At page 10, again, we read as follows:

" These deputations expressed the views of the enlightened Oriyas of Berhampur
‘and.the surrounding area and were unanimous in favour of amalgamation. We gathered
‘that they preferred a separate Orissa province, but were on the whole in favour of

union with Bihar and Orissa for the time being in the hope of securing their ultimate
object at o later date.”’

The conclusion of the Commission is as follows:

“ Oyr inquiry has shown that thers is a genuine long-standing and deep-seated
desire on the part of the educated Oriya classes of the 0riyl-s£eak.l.ng tracts of
Madras for amalgamation of these tracts with Orissa under one administration. By
many we have been informed that it is immaterial whether that administration be
Bihar and Orissa, Bengal or Madras.'

T will also quote the opinion, Sir, of my Honourable friend Mr. B. Das who
"has taken a keen interest in this question. He gave a press intérview last
«wear. 1 do.not know whether he has changed his opinion, but I hope he
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has not. In the course of his interview, which is reported Iin the
Searchlight of the 24th January, 1926, he said:

* that he would like to see Orissa remaining with Bibar for another decade till even-
tually Orissa became a separate province.'*

We knew our friend, Sir, as an Engineer, and as a politician; but I find
that he has blossomed forth into a full-fledged journalist. He is the
editor of a paper called Young Utkal; and this is what he wrote so late as.
on the 9th December, 1926 : 4 o

‘““ We have advanced no further since 1803 or 1811. Let the Central Government.

unite the Oriya-speaking tracts under one Government for the present under the:

Government of Bihar and Orissa and allow the progressive development of the Oriya.
race unhampered.' :

Sir, at present, the Oriya-speaking tracts have been scattered over four
provinces; a portion is in Midnapore in Bengal, a portion is in Singbhum of
Chota Nagpur, Sambalpore and a small portion of Raipur is in the Central
Provinces, and a portion in the Ganjam district of the Madras Presidency.
Therc are only two or three alternatives which may be considered by the
House. One is to give a separate province all at once, or it may be joined
with the present Orissa Division of Bihar and Orissa. If our friends of
Orissa want to have a separate province of their own, we in Bihar will not
stand in their way, but they must look into the financial aspect of the
question also. Orissa is a poor province. It suffers from chronic starva-
tion. Even at the present moment there are signs of starvation in the out-
lying tracts of the country. If in spite of that my friends want to have
all at once a separate province of their own, with its costly paraphernalia.
of a High Court, University and Secretariat, Bihar will never stand in their
way. '

Mr. B. Dag: Thank you.

Pandit Nilakantha Das: We do not object *o being in Bihar. We oan-
-not. You cannot otherwise stand in our way too.

Mr. Gaya Prasad 8ingh: There is also a suggestion of & Deputy Governor
being appointed. Now, Sir, the proposal for a Depuly Governor has heen
- discouraged in the Minority Report of the Muddiman Committee on Con-
stitutional Reforms. For all these reasons, I think it would be safe for
my friends to consent to remain for the present with Bihar. Mr.
Madhusudan Das, then Minister of Bihar and Orissa, so far back ag 1921
made the following observation :

** Jagannath is called the Hindu God, but He is generally known in Orissa among
the Pandes and priests of Orissa as Buddha Abatar, as an incarnation, or if I may
say 80, & deity of the Buddha creed. Buddhism was a religion which did away with caste-
system and you find an absence of caste rules in Jagannath. There you find a strong

affinity between Bihar and Orissa, the like of which is not to be found between any two
parts of a province or any two provinces of India.’”

With these few words, I move my amendment; but I repeat if my
friends persist in having a separate province of their own, quite independent
of Bihar and Orissa, we shall not object, but will bid them a regretful but
nonetheless a cordial farewell. v

Mr. President: Arhendment moved: !

“ That for the original Resolution the following be substituted :—

« That this Assembly recommends to the Governor General in Council that he
may be pleased to take early uuB: to amalgamate all ‘the Oriya-speakin

, tracts with the present Orissa Division of the Province of Bihar an
Orissa """ . .
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Dr. B. 8. Moonje/(Nagpur Division: Non-Muhammadan): 8ir, I rise to
.support . the original Resolution of my friend Pandit Nilakantha Das.
According to the exigencies of the British conquest in India, fortunately or
unfortunately some portions of the Oriya peope have. been tacked on to the
-Madras .Presidency; other provinces also have suffered similarly. I had
_personally occasion to go myself to the province, being appointed as an
.arbitrator by the Congress. 1 have made enquiries into the matter and
-I find that the findings that ghe Committee have arrived at are substan-
ttially .correct and ;they .represent the opinion prevalent among the people
‘there. 1 have seen the people there. I have talked with the educated
- people, with other kinds of people also, and though, I take it, the generality
of people do not understand the meaning of remsining in the Madras
Presidency or:Bihar or any other prowince, they understand very clearly
‘that all Oriya people should be brought together under one administration,
and that is why I rise to support the original proposition of Mr. Nilakantha
Das  Mr. Das’s proposition is that the Oriya-spesking tracts should be
"brought under one local administration. It does not say that they should
"be taken away from Bihar or Madras; it does not say ‘‘tack the tracts on
"to Bengal, to the Central Provinces "' or that they should remain with
Madras. All it wants is that the Oriya-speaking people should be brought
under one administration. It may be under Madras, under Bihar, under
Bengal, or under any other province. All that the original Resolution
wants is that they should be brought under one administration. Looking
at it from ‘the practical point of view, the province of Madras is a very big
province, and therefore to bring all the Oriya-speaking people under the
- administration of Madras is an impracticable proposition. Thercfore, that
- question is ruled out. The question then is, whether the whole of the
' Oriya-speaking people should be with Bihar or should be with Bengal, or
should be made into a separate province. That question Governmen} can
decide themselves. If they can find that it would be s financially success-
ful proposal to bring all the Oriya-spesking people together in one separate
province, of course it will please everybody; it will please the Oriya-speak-
"ing people very much, and also from the linguistic point of view, I think
"it would be & very safe proposal.

I think it is & very self-evident proposal to bring together one people
‘or people speaking the same langusge. If that is not possible, if the
financial condition of Orissa may not mske it a practical proposal, I think
from the circumstances of Orissa, their mode of living, their customs and
habits, and from the affinity between the two languages of Orissa and
Bengal, that it would be more convenient to have Orissa attached to

Bengal.

"1 heard a remark made that no case has been made out to disturb
" the present arrangement. Perhaps some of my friends may not have read
- the report that has been published, entitled ‘‘ Report on Enquiry into
attitude of Oriya-speaking population of the Madras Presidency towards
amalgamation with other Oniya-speaking tracts.”’ I quote for them from

- page 12, paragraph 10, which runs as follows:

““@here is a deficiency of Oriys officers in superior grades of Magisterial and
other services. It has been pointed out that there is at present only one Oriya
* Deputy Colleotor in the province, and there are no Oriyas in the superior grades of
the Police and Forest Services. Telegn Officers posted as Magistrates, Tahsildare,
etc., in Oriya-speaking tracts very frequently do not know Oriys and the quality of
“"their work thercby suffers and Oriyas are put to much inconvenience, even where the
" Court languagé has been officially declared to be Oriya.” .
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‘Other samples of grievances also are mentioned, as for instance:

‘““In spite of orders to increase the number of Oriya ministerial officers, there is
:still a vast preponderance of Telegu clerks in all Government offices in the Ganjam
wdistriet.

Notices and summonses, even when printed in Oriya, sre frequently filled up in
.the Telegu language, which is not understood by the people. Many instances of this
;were shown to us.' -

Those who care to read this book will find several other gamples ot
;grievances.

I therefore beg to gupport the Resolution of my friend, Mr, Nilakantha
Das.

Mr. 0. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
.meadan Rural): Sir, I rise to move:

“ That for the original Resolution the following be substituted . . . "

The . Honourable Sir Alexander Muddiman (Home' Member): Sir, I rise
on a point of order.

Mr, President: The Honourable Member should confine himself to the
Resolution and the amendment slready moved. He knows perfectly well
that his own amendment which is on the paper, is out of order. He
should, therefore, confine himself to the original Resolution and amend-
ment already moved.

Mr. 0. 8. Ranga Iyer: Sir, I bow to the ruling of the Chair and shall
speak to the original Resolution.

My friend, Mr. Nilakantha Duas, has my full support. It is a well
understood fact that in the matter of a constitution the importance of
the language question cannot be disputed. His demand is that the Ortya-
speaking pravinces should be constituted into a separate province. This
fact has been in the minds of almost all cobstitutionaliste, everyone,
whether appointed by Government or an outside agency, who huas gone
into the question. The latest authority—at any rate supposed to be an
authority—who was last to go into the question of the constitution of
India, Sir Frederick Whyte,—has a passage in his book about provineial
nutonomy and languages. I look forward to the Government immedintely
.constituting the Oriyn-speaking tracts into a scparate province, so that
it may be a happy harbinger of the policy of reconstituting the Provinces
vn 8 linguistic basis us commended by the Congress. Sir, Mr. Lionel
Curtis, who is supposed to be the author of the Montagu Reforms
(Laughter)—I know for a fact that he was the brain of the Montagu
Reforms,—in the book that he wrote, ‘‘Letters to the I’eople of India
on Responsible Government '’, has made a very strong case for the re-
.distribution of provinces. He repudiates the present arrangement of
vrovinces. This is what Mr. Lionel Curtis says, and his statement very
strongly supports the case of Mr. Nilakantha Das:

“The areas and administrative mechanism developed by a system of paternal

vernment, (i.e., the prescnt government) are utterly different from those developed
E?r s system of popular government (for which the Reforms are aupposed to atand).
When introducing responsible government in o great country which has never had it
before yon must be prepared to revise your areas (the Resolution of my friend calls -

upon the Government to revise the present areas of the provinces of Rikar and
Origsa) and to re-construct your administrative system.

As every practical mau knows, popular prejudice is always a factor which has to
be considered 'in political arrangements.” -
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And ‘‘ popular prejudice ’’ in the present case favours the mover of the
Eesolution. Further on Mr. Curtis says:

* The duty of statesmen is to think out the plan which is right in itself, to state
that plan clearly and boldly, and then guide the community towards it as closely
as populer prejudice will allow, not failing to appeal to their innate sense of trustee-
ship for those who come after them.’"

Sir, it is a well understood fact that without this separation it is very
difficult Yo have any federal form of self-government. Lord Birkenhead
has snid that the American constitution would edmirably suit Indin. I
therefore think that Government can very well make an experiment by
creating a small province like that .of Orissa. What did they do in
America? They divided the country into small provinces. I shall read
to you an authority you cannot dispute:

“In all great communities the political field is, or ought to be, divided between
one central government and a number of provincial governments. There are various
reasons for this, which can best be explained by keeping in mind the United Btates.
Congress at Washington could not pass all the measures required by the different parts
of that vast and varied community. It would break down for want of time, and its
measures would not be sufficiently adapted to the needs of the various local com-
munities. We cannot imagine one law and system of education for the whole of
America. And if we could, its administration from one centre would be too rigid.
Areas so far removed as California and New York need different systems, adapted
to their local conditions and administerad in respomse to the feelings of each com-

munity. Apart from this an educational system, administered from Washington for
all America, would be too vast for any one authority to conmtrol.” :

Further on he .sa.ys: '

** Bome light will be thrown on the question by a glance at the map of North
America as 1t existed in the middle of the eighteenth century. Its soil was then
divided between three Great Empires, which all centted in Europe. Bpain claimed
t¢ administer, as one huge province, all the territories now covered by Mexico,
California, Arizona, New Mexico, Texas, Alabama and Florids. Bimilarly France
claimed a vast triangular territory, of which the north-eastern angle was opposite
Newfoundland, the north-western angle near Winnipeg, and the southern angle at
the mouth of the Mississippi in the Gulf of Mexico. England claimed a much smaller
ures, the coast strip extending from the boundary which now divides New Brunswick
and Maine to the northern boundary of Florida.’ :

I will ask the Honourable gentlemen on the other side to read Mr. Lionel

Curtis’ book or some other historical survey and improve their knowledge
of the subject. (Laughter.)

Mr. N. M. Joghi (Nominated: Labour Interests): May I ask where
is the reference to language in this passage?

Mr. 0. 8. Ranga Tyer: I am sure Mr. Joshi was not putting a serious
question; the Spanish people were not talking the language of English-
men, the French people were not talking the language of the English
people. 1 hope Mr. Joshi is satisfied.

The Honourable Sir Alexander Muddiman: Sir, when I listened to the
'ust speaker I had the feeling that he was moving the amendment you
had disallowed, but of course that could not bé the case. (Laughter.)
I will say no more about the last speaker.

Sir, the Honourable the Mover of the Resolution made one observa-
tion that gave me serious cause to think. He said, and I have no doubt
he said it with great truth, that when he first came to this House he:
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was asked by several of his fellow Members where Orissa was. That,.
Bir, seems to indicate to me some of the difficulties which a House
composed as thig is has in dealing with a problem which is very largely
a local problem between the Governments around' Orissa, and also which
would be discussed in local assemblies by people with far greater local
knowledge than people in this House can claim. I make those observa-
tions because I am distinctly of opinion that when Government has to.
choose between the numerous conflicting views as to the fate of Orissa
it should be after it has considered the discussions in the local Legislative
Councils. Now, 8Sir, I do not suffer from the disability that some of
the Members of the House do because I have visited Orissa on several
occasions, three I think, and I have quite recently been in Orissa, and:
I entirely agree with the remarks of my Honourable friend as to the
distinetive civilization and the wonderful memorials of that country, whicn
contains some of the temples most revered by the Hindu community.
I too, Sir, have visited the great temple of Bhubaneswar, I have seen
the cave temples which are close to it, and I have also visited the great
Sun Temple, that remarkable architectural pmduction at Kanarak. No
one who visits Orissa can fail to be struck with the interesting nature of
the country and the distinctive civilization which exists there. On ali
these pointe I am at one with my Honourable friend. But, Sir, admit-
ting and sympathising as I do with the undoubted feeling that cxists in
Orissa, which seeks for some more definite unions of the  Oriya-
speaking peoples as an emblem to express their racial pride, it must be
largely a matter for consideration what are the practieal propositions
which are open to give effect to their wishes. When I was at Cuttack
and again when I was at Puri I talked to many educated Oriyas, and
whether it is deep or not, there is no doubt that there is a wide fecling
that they would like some change in the present administration to give
effect to such a union. My Honourable friend Pandit Nilakantha Das
has made one point which T should like myself to make very clear. What
most educated Oriyas look forward to is not being tied to rome other
province, but some form of administration where they will be masters
in their own house. They do not, ss I understand it, really attach very
much importance to the transfer of these few pargannas in the Ganjam
-district to Orissa, except as a preliminary step, and a step which they
hope will carry them to some form of independent existence. They would
no doubt be content with that transfer as a first step, but that is not, as
my Honourable friend made quite clear in his speech, what their ultimate
intention is. - That, 8ir, is a very important point because, if that ig the
real intention, then the transfer of these pargannas acquires much less
importance, because their mere transfer would not, #atisfy the wishes
of a considerable number of those who are concerned with the present
request. Consideréd in any other light the transfer of these pargampas
therefore would have to be justified not in pursuance of the general aim
of Orissa a8 a separate country, bub merely as & question of adtinistrative
sdvantage one way or the oth®r. B .
Now, my Honourable friend has also made a. very great number of
alternative suggestions. , First of all he would .prefer to be on his owr.
Next he would prefer to go, ta,the Central Provinces. . Well, ‘Sir, T have
never heard that put forward before a8 an,Orissa demand. T have heard
many requegls, but not that. particular ode; but my. Hopoursble friend
'*‘ﬂ'—"ﬁt{“ﬁ,, right,” theta is 8 historical. précedent for it. When Man Bingh: *

R R b Bt I
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Akbar's General, annexed Orissa to the Mogul Empire, he placed it under
‘& separate (Governor, and later on in 1751, it was ceded to the Nagpur
Mahrattas who ruled it on a system which was, I understood, somewha$
puinfyl to the subjects. It is not a precedent which I fancy is appreciated
in Orisga, nor is there any desire that the Mahratta rule should be restored
in Orissa, but my Honourable friend is right to this extent that it was
then—and I think that is the only precedent I can find—a part of whas
is now the Central Provinces. wever, 1 noticed with some interest
that Dr. Moonje, who I understand comes from the Central Provinces,
‘s apparently not anxious to have Orissa. Next in order of merit my
Honourable friend would like to be transferred to Bengal. We have not
bad the advantage yet of a speaker from Bengal, but we shall probably
know then how Bengal would like it. Last of all, if it cannot be trans-
ferred anywhere else it is to Bihar that this United Orissa would go. But
my Honourable friend Mr. Gaya Prasad Singh cannot, I am afraid, geu
much consolation from that, because it is very much the last choice.
Well, Bir, a question of this kind must obviously receive very careful
consideration in regard to its afministrative and financial aspects. My
Honourable friend Mr. Gaya Prasad Singh has doubtless satisfied himseif
that the transfer of a larger tract of Orissa country to Bihar is likely to
pe profitable to him. If so, Bir, he is more fortunate than the Govern-
ment of that province, who make it one of the conditions of egreeing to
the transfer of these taluks from Ganjam that they shall be financiaily
solvent and of this they are not convinced. I do not know whether my
Honourable friend would alter his view if he found they were not, but
T fancy when he came to see his constituents they might desire his views
to be expressed with more caution on that point. Again sny question of
constituting Orissa as a separate administration would obviously eequire
most careful coneideration from the financial point of view. Those of
sou who know Orissa know it is a tract very liable to flood, very liable
10 catastrophies and in the ordinary way not, I am informed by the Bihar
Government, a very profitable portion of their dominions. Without
teking into consideration anything else, and leaving out the overhead
charges, the expenditure is hardly met by the revenue derived from the
present districts of Orissa. The Bihar Government do not conceal the fact
that they would regard any further demands on their other provincial
revenues by additional territory as a good remson for objecting to such a
uranefer. If, ae my Honourable friend contemplates, he formed his ad-
ministration without a High Court and without a University I conclude
that he would probably desire to retain the services of some High Court
and some University at sny rate in part—that is to say, Orissa would
aave to pay & portion of the charges both of a High Court and of a
Iniversity, and that would be a serious burden on the Orissa we know
of at present. But, Bir, I do not wish the House to think that in putting
iomward the difficulties of the case we do mot appreciate that there ar~
. difficulties which the Oriys-spesking people suffer under at present. It
is perfectly true that it must be a matter of very oconsiderable difficulty
—and I was much struck by it when I was in Cuttack—for Oriyas to go
to Patne and prefer their sppeals to the High Court there, where most of
.the plegders are.unscquainted with Oriya and where their surroundings
are sjrange and where they do not know the langusge.  We'lawwe .dome
vonsiderable amount by sétfing up » circuit comrt of S High Court which
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-gits at Cuttack from time to time, but one comdplaint that was certainly
made to me when I was down there was that the occasional presence of
-Judges in that place is not the same thing as having a High Court which
in ‘readily accessible. Dr. Moonje I think it was who pointed out very
‘pertinently that to take Oriyas to Madras was impossible. I was on
‘the other hand much struck by the fact of the great distance of thoee
. cutlying talukas of Ganjam from Madras, and I cannot doubt Oriyas suffer
a certain amount of disadvantage from that fact. Also although
it is true that improvements have been made in communications between
the centre of the Bihar and Orissa Government and Orissa, even now
‘they leave much to be desired; and we cannot deny that it is a hardship
ior Oriyas to get their education from Patna University and their justice
‘trom the Patna High Court. I do not desire in the least to minimise
‘the position; but, on the other hand, we have to come down to practieal
politics. I think we must reject for the moment any idea of a separate
-administration for Orissa and the question really to be decided is as to
what we can do in the way of smaller modifications. The position now
is that we have consulted the Government of Madras, the Government
of the Central Provinces and the Government of Bihar end Orissa.
Madras desire very much to retain the existing position because they
recognise that in the tracts concerned if they benefit #he Oriyas they rhay
harm the Telegus who inhabit in considerable numbers those tracts. The
“Central Provinces, curiously enough like Dr. Moonje, have no desire to
add any Oriyas to their territory nor any desire to cede any of the terrisory
‘which is now in a certain degree populated by Oriyas . . . .

Dr. B. B. Moonje: I am quite disinterested in the matter,

The Honourable Sir Alonngr Muddiman: I am very glad to see tha
‘the Local Government and the Honourable Member in this matter seem to
‘be more or less at one. Bihar and Orissa have & somewhat limited
affection fur the Oriya talukas of the Ganjam district. They discussed
-the matter but, like careful housekeepers, they want to know how much
‘the new guests are going to eat. 8o we asked for figures, as far as pos-
sible, to clear up that point. Those figures were supplied and are at present
under the conmsideration of the Government of Bihar and Orisea, and I
-gather from their communications to me that they find some difficulty in
ascertaining the actual facts and of course it is always a matter of diffi-
culty to find what are the financial facts about & particular block of territorv
wh.ich is very much less than a whole district. However, the Bihar and
‘Orissa _Government make it perfectly clear that they would not take on
‘willingly the Oriya talukes of Ganjam unless they were satisfied it was
‘financially. & sound proposition. They also make it clear that they would
'desire—and here T think my Hononrable friend who spoke in the name
but only in the name of the Muhammadans of Bihar will agree—they
‘would desire before they came to any final conclugion that fhe matter
‘should ‘be re-discussed in the new Bihar and Orisss. Legislative Toumcil.
And they also suggest it should be re-disoussed in the Madrass Codncil.
or rather discussed for T do not think there ever has been any dissussion in
“Madras n that point.

__ Well," 8ir, that is the position. Govermment « widlt: Laval
“Governriven{s in seeing what can be done, ﬁ'ﬂ 2 engeged in exsasin-
g the adrinistrative aspects of the cesg, ‘They do feqf thot there we «
. a2
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certain disabilities under which Oriyas sufer. How far they are sus-
ceptible of merely administrative correction is at present doubtful. They:
feel, moreover, that, apart from that, Oriyas have a qa.tural pride in
their besutiful country, that Oriyas have a natural pride in their ancient.
civilisation, and that, in so far as that is compatible with the other re-
quirements of the position consideration should be given to that natural
gentiment. That, Sir, is the view of the Government on this Resolution.

Mr. B. Das: Bir, I appreciate very much the eulogistic
terms in which the Honourable the Home Member hag spoken
of the past glories of my country. Sir, I may also observe here that the
Oriya public appreciated very much the visit of the Honourable the Home
Member during last November to Orissa. Bome of us took that oppor-
tunity to wait on him in a deputation to discuss this very vital problem,
8o vital to the Oriya race, and the Honourable the Home Member at the
time pointed out the financial aspects of the question that may have to
be faced if amalgamation with Bihar were to be attained. At the very
time the Governor of Bihar also delivered a speech at a Durbar in Cuttack
where he mentioned :

*“ The decision does not rest with this Government and correspondence is still in-
progress; so I can say nothing definite except that if the verdict is that this Pro-
vince should undertake these additional responsibilities ‘and that course commends

itself to the Legislative Council (sinee important financial considerations are involved),
we shall not demur.”

The Honourable the Home Member has just now referred to the views
of the Bihar Government and said that they do demur to the financial
aspect of the case. Bir, in 1920 8ir William Vincent, while he was Home
Member, assured the former Imperial Legislative Council on behalf of
the Government of India in these words:

“I am quite prepared, however, if I can secure the sanction of His Excellency
in Council to this course, to have a full investigation of the facts to ascertain the
views of the Loval Governments and prepare such materials for the use of the new
Governments as may assist them in arriving at a just decision in this matter.”

This wuas in the Imperial Council. B8ince then the Government of India
hud appointed the Phillip-Duff Commission and that led to the correspond-
ence which the Honourable the Home Member mentioned to ascertain
the views of the provincial Governmenta.

Sir, if I were to follow my own personal inclination I would rather
support and vote for the Resolution of my Honourable friend Pandit
Nilakantha Das. But for the last three or four years I have been taking
part in the political problems of my province. I have gone into this
problem very thoroughly; and I have seen the difficulties which will face
the Government if we press immedistely for a separate administration for
Orisra or even for that ephemeral thing described in the Montagu-Chelms-
ford Report-as a-‘‘sub-province.’”” For the present, therefore, in my own
opinion I have no alternative but to support the amendment moved by
my friend Mr. Gaya Prasad Bingh. - Thereby the Government of Bihar
and Orissa do not commit themselves 1o any financial burden. A
mqtters'; stand, the former Origsa Division in the province of Bihar and
Orissa is at present divided into two divisions and one has been made into
& political divicion and? we incidentally find' that one of the British
districts of Orissa, the district of Angul, is placed in that political division.

s -
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“There will be another Resolution on the subject in this House later on
this day and we can then discuss why s British district has been so placed
under a Political Agent. But thereby the task of the Commissioner of
Orissa has been very much lightened as he is at present in charge only
of four districts in Orissa. If the Ganjam snd Vizagapatam districts are
transferred from the Madras Presidency, and the Contai sub-division, a
part of the Midnapore district which we claim as Oriya-speaking tracts
in the Midnapore Division is transferred from Bengal, and the Phuljhar,
Khariar, Padmapur and Malkhorda sub-divisions from the Central Pro-
vinces are transferred to the Orissa Division, including a portion of the
Chaibasse district of the Chota Nagpur Division, then the Commissioner
of Oriesa will not be at all overworked; he will find sufficient work for
himgelf. At the same time, it will not involve any additional financial
burden on the Government of Bihar and Orissa. While we are discussing
thie problem, I would take the opportunity of suggesting to the Honour-
able the Home Member what was suggested to him at Cuttack By our
deputation, namely, that if the financial position is to be determined, why
should the Central Government not appoint a small committee consisting
of some Government officials and some representatives of Bihar and
Orissa, which could go into the question thoroughly. I am quite emphatic
H]_at- the present proposition that I have submitted now (before the House)
will not put any additional financial burden on the Government or
Bihar and Orisss.

I must teke exception, Sir, to one observation of my friend, Maulvi
Muhammad Yakub. Although the Bihar Muslim League passed that
Resolution and sent it to Mr. Yakub here, they discussed the attitude of
the Bihar Moslems only. No Oriya Muslim was or could have been present
at that meeting or could have assented to such a proposition. They never
took into consideration all the problems that have been facing: the Oriyas
since the day we came under the British Government,—since 1B(8. Since
1008 our agitation has become more vocal and the Honourable the Home
Member is fully aware of it. I may just tell my Honourable friend
Maulvi Muhammad Yakub that in 1921 when a Resolution to tHat effect
wag paased_in the Bihar and Orissa Council, two Muslim Membefs spoke
on the subject; one Mr. Majid who comes from Orissa strongly supported
the Resolution for the amalgamation of the Oriya-speaking tracts . . .

Maulvi Muhammad Yakub: Was he the same gentleman who was a
member of the Swaraj Party in the last Assembly?

Mr. B. Das: No.

Mr. Jamnadag M. Mehta (Bombay City: Non-Muhammadan Urban):
Is he on your brain or what?

Pandit Nilakantha Das: He is a Khan Bshadur and was an officer of
‘the Government.

Mr. B. Das: The other was my friend, Mr. Yunus; and supporting the
Resolution he said in the Bihar Couneil:

* While I support this Resolution, Sir, I wish to assure my Oriya friends jthat
it is not becsuse I have any desire that we Biharis should part from our Oriys

friends.”

8ir, five years ago there was no question of Hindu and Muslim in Bihar
and Orissa. I do not know whether Mr. Yunus is a member of the Bihar
Muslim League; but I would be surprised whether such a wise politician
a8 Mr. Yunis will change his mind now and whether he would not sup-
port it with the same vigour. I sm glad to know that he said “We
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Biharis ‘will support our Oriya friends.’’ There was then no question
of Hindu-Moslem differences in Bihar and I believe there will be no such
question in Bihar and Orissa—though there might be communal differences
Ii:n ‘other provinoces.

Sir, the problem of a separate administration for Orissa is a much more
difficult one; and even if this House were to pass the amendment of my
friend Mr. Ranga Iyer which has just been ruled out of order in the shape:
of a Resolution, it would probably be a matter of decades to give effect to:
the same. And in my own opinion, even a Resolution of this House cannot
bring about such radical changes unless there is a separate Commission that
goes thoroughly into the problem. That might take another twenty-five
years in spite of Mr. Lionel Curtis’ special advice to the Government on
its advantages. Redistribution of provinces on a linguistio basis may not
satisfy other races in India. The people of Orissa will be quite satisfied
to be separated on a linguistic basis; but at present that is not the subject
matter of our discussion. Nobody knows it more thoroughly than the
Honourable the Home Member, for his long connection with the old Gov-
ernment of Bengal and Bihar and Orissa and thereafter with the Central
Government would have enabled him to know how we Oriyas were made
& catspaw in the hands of different Viceroys and how against our own will
we were transferred and tied to the tail end of Bihar and found ourselves
there. We were then given hopes of various things; we were promised
sea-ports and s one-third interest in the Province. Those promises stand
unfulfilled. I have mentioned elsewhere, on public platforms and I
mention also here that the present Bihar and Orissa Government are
constituted mostlly of officials who came from the Province of Eastern
Bengal, who never knew the long contention and agitation that the people-
of Orissa carried on to have a separate province. These officials have
shewn little respect to the traditions and peculiar situation of my race.
If my Honourable friend the Home Member had had his own way, he
would have seen us in 1912 constituted as a separate province, as Assam
was. But unfortunately. the Bihar people had to be satisfied; the senti-
ment of the whole Bengali nation was against the partition of Bengal;
they were to be united; so the Oriyas were made scape-goats and sacri-
ficed for the Biharis, And what have we got to-day? have my best
friends among Biharis. But the capital of Bihar, Patna, is 600 miles
away from Cuttack, the capital of Orissa. The administration of Bihar
and Orissa have little time to see into the conditions of Orissa; and there-
fore Mr. M. 8. Das, an ex-Minister of that province, wrote a note which:
was submitted before the Muddiman Committee on Reforms, where he
mentioned that Orisea should be separately and specially treated. These
arguments must have weighed with the authors of the Montagu-Chelmsford
Report when they suggested the formation of a sub-province for Orissa:

“I beg to suggest that a separate Minister should be appointed for Orissa. He
will have control over all transferred subjects. It will be necessary to have two
Ministers for Bihar; if that is found necessary an additional post should be created.”
The ~Bihar Government in their letter addressed to the Government of
India and to the Muddimen Committee commented as follows:

‘* Bpecial treatment for Orissa :—Mr. Das considers that Orissa should always have
a special Minister of its own, apparently to be in charge of all transferred smbjects
in Orissa.’ The point does not arise in the present commection, but section B2A (1)
of the Act provides for placing part of a Governor’s province under the administra-
tion of scll?‘?nty Goverpor. It appears to be & question of administrative convenience:

and - finan expediency rather than one comnnected with the general working of th
Government of India xt." v : _8 & *
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Mr. Das suggested only very minor administrative changes in Orissa.
The ‘Bihar Government in submitting their views before the Muddiman
Committee said that this could be done without amending the Govern-
ment of India Act, but ‘the Bihar Government have done nothing in the
matter. They have appointed since then Ministers from amo embers
in their own Council who have no oonnection with Orissa. The Bihar
Government re-appointed their old Ministers who have no popular follow-
ing save the Governmen?t block just to save trouble from the mon-official
majority, and they took no steps to appoint anybody from Orissa, and
this has been a long-standing demand of the Oriyas that their interests
are being neglected and sacrificed.  Since then the Governor of the
Punjab has seen his way to appoint a third Minister and an extra Minister,
8 Muslim Minister, purely on communal lines. In Bihar and Orissa
there is not the léast sign of communalism. When my friend Mr. Gay
Prusad Singh mooted the question of Buddhist Bihar and the Jagannad
thites of Onssa, 1 agree with him. The similarity ends there. I may
say the two races, the Hindi-speaking race of Bihar, and the Oriya-speak-
ing race of Orissa have nothing else in common except their high spiritual
tradition. The culture and civilisation of Orissa is quite different. There-
fore, Sir, I submit that all the Oriya-spesking people must be united,
later on when conditions permit, Orissa can be made into a sepamite
provinee. I suggest that the Honourable the Home Member will see his
way to appoint & small Committee to go into the financial burden that
may be thrown on the Government of Bihar and Orissa.

I do not think it will be necessary to move again separate Resolutions
in the provincial Legislative Councils of Bihar and Orissa or the Central
Provinces or Madras for the amalgamation of any portion of the Oriya-
speaking tracts with natural Orissa. Already in 1921 under the new
reformed administration the Bihar and Orissa Council had passed such a
Resolution. In Madras where there are few Oriya councillors, they find
themselves at a disadvantage; they get very little sympathy from the non-
official Members of the Madras Council and even from that Government
and the reason is well known. Orissa, 8ir, would have been a separate
province if Lord Ampthill was not promoted to act for Lord Curzon as
Viceroy of India in 1905 or 1906. What did Lord Curzon himself say in
the House of Lords in 1011? Of course he was talking about tlie partition
of Bengal, but that does not matter. Referring to the Oriya-speaking
people, Lord Curzon said: '

“ i agitatin eople, which they are mnot, t would soon
mkalfh:il;e 3-1:3:3: ]?sf:d.mAngilt. in, gth:;y Iiv‘““ been mrni'ﬂeed witl’:oultlezampunction."
Well. Bir, this is the opinion of an ex-Viceroy of India who was & very
bold Viceroy. We were sacrificed without compunction mot by that
Viceroy but by the Governor of Madras who was then acting as Viceroy

for mix months.

Mr. 0. Duralswamy Alyangar (Madras ceded districts and Chittoor:
Non-Muhammadan Rural): In Madras we had an Oriya Minister.

Mr. B. Daa: My friend Mr. Duraiswamy Aiyangar tells me tHat in
Madras they had an Oriya Minister. If he refers to Sir Parashuram Patro,
I deny on the floor of this House that he is an Oriya. The deputation that
waited on the Home Member at Cuttatk took the opportunity to show a
photograpl to the Honourable the Home Member that Sir Parashuram
Patro onoe used to attend the conference of the Oriys nation. I mean the
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Utkal Union Conference, which is of 28 years standing and which has been
all along agitating for the amalgamation of all the Oriya-speaking tracts.
But since then Sir Parashuram Patro who speaks two languages, Telugu
and Oriys, has become & pucca Telugu and not an Oriya. There may be
records, Sir, in the office of the Home Department to show that there is a
strong agitation that Sir Parashuram Patro is leading against the amal-
gamation of the Oriya-speaking tracts of the Madras Presidency with
Orissa. I appeal to this House and to the Honourakle the Home Member
that no consideration should be given to the opinion of an ex-Minister who
belongs to a different race and whose self-interest will be affected if those
districts are amalgamated with the main body of Orissa. I would there-
‘fore again appeal to the Government not to ask the provincial Councils to
move or pass further Resolutions on this subject. As far as I have been
atle to study the Government of India Act,—and I have ascertained the
views of popular representatives, as well,—I see all the conditions required
by the Act have been fulfilled. At present, it is entirely in the hands
of the Govemment of India to take out portions of particular districts and
o amalgamate them with the Orissa Division. That is all, Sir, that I
-ask Government to do.

Mr. Amar Nath Dutt (Burdwan Division: Non-Muhammadan Rural):
Bir, I beg to lend my whole-hearted support to the Resolution that has
just been moved by my friend Pandit Nilakantha Das. Bir, I have also
read the amendment that has been put forward by my friend Mr. Gaya
Prasad Singh. Mr. Das’s original Resolution asks only to bring the whole
of the Oriya-spesking people under ome administration. I do not see
why my friend from Bihar should have been so eager as to have an amend-
ment like that. I really do not see why the Biharis should be so eager
a8 to have another province tacked on to them . . . .

h Mr. Gaya Prasad Singh: Were not Bengalis eager to have Bihar with
em?

Mr. Amar Nath Dutt: It was the British administrator who wanted
to tack on Bihar to Bengal, and Bengal never asked for it.

My friends from Bihar want to say that it will be to the advantage
of the Oriya-speaking people to be tacked on to Bihar for some time.
There is a popular adage in Bengal that ‘‘One who loves more then a
mother is & witch . . . . . Here is a representative from Orissa
spenrking on behalf of the people of his province while a representative of
the province of Bihar wants to have the province of Orissa tacked on to
his own provinve for the benefit of Orissa. Even British administrators
did not do away with the name of Orissa, when giving the two provinces
., a name. Be that as it may I beg to submit that that question

does not arise. I am also sorry, Sir, that an unhappy communal
note has been raised here and I will not deal with it, but I may say
that none of the Orissa Muhammadans have sent in any representation
here or elsewhere to anybody that they should be kept with Bihar. That
is my answer to that. Then, Sir, I also know that it is a part of the larger
question of redistribution of provinces on a linguistio basis, but, Bir, these
minor administrative changes can be effected within the present Govern-
ment of India Act, and I was sorry to learn that the ourable the
Home Member who is not here now .. . .

1 p.u.
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(The Honourable the Home Member rose from a back Bench.)
(Laughter.)

He has changed his place and I did not notice that he had gone into
the back Benches. He has said that these Resolutions ought to be moved
in the provincial Councils. I may point out at once to him the dis-
advantages of my Oriya friends in this respect. They are in a minority
everywhere, in the Presidency of Madras, in the province of Bihar, in the
Central Provinces and also, if the Midnapore district is taken into account,
in Bengal. And they being in a minority, as we know that the love of the
witch is greater than the love of the mother, our brothers in other
provinces will not allow such Rebolutions to be passed. I do not
know whether the Honourable the Home Member took into account this
aspect of the question. My shrewd suspicion is that he probably thought
that instead of denying the Oriyas their inherent right to be under a
separate administration, which cannot be denied, shelter can te had
under the plea that these Resolutions should be moved in provincial
‘Councils in which they would not be carried. Under such circumstances
I would request him to consider the opinions of the representatives of the
province whe are present here to-day and who have voiced the opinion
of their own people in no unmistakeable language. Then, 8ir, of course
certain passages have been quoted about the affinities of the Biharis
with the Oriyas. I am not going to deal with all these things. It is for
my friend the Mover of the Resolution to refute that if he thinks necessary,
but 8o far as I know the Biharis have no affinity with the Oriyas; rather
they' have some affinity with the Bengalis though I would not on that
account claim to have them with us if they did not like it. With these
few words I beg to support the Resolution of my friend Pandit Nilakantha
Das.

Pandit Dwarka Prasad Misra (Central Provinces Hindi Divisions:
Non-Muhammadan): Bir, I have no mind to prolong the debate but for the
speech of my Honouratle friend Dr. Moonje here. I am glad that he has
supported the Resolution, but, Sir, I want to point out to the Honourable
the Home Member that we, the Hindi-speaking people of the Central Pro-
vinces, are not as willing to give up the so called territories of the Oriyas
as my friend Dr. Moonje is.. My Honourable friend Mr. B. Das has just
pointed out that Phuljhar and Khariar must be transferred to Orissa.
These tracts are, Sir, in my constituency, the Raipur District, and there-
fore, 1 take it to be my duty to express the opinion of the people there.
We would be very glad if our Oriya friends could be conmstituted into a
separate provinee. Having ourselves suffered, in the company of our
Msahratta friends in the Central Provinces, I can quite realize the feelings
of my Oriya brethren in being tagged on to the province of Bihar. But at
the same time the just self-interest of my constituents makes me say
that I am not willing that Phuljhar and Khariar should ke taken away
from the Central Provinces. They are claimed by my friends as Oriya-
speaking tracts, but I may tell them that there is a sub-dialect clled
Laria in the Chhattisgarh Division and this Laria is only slightly allied
to the Oriya language and is closely related to Hindi. ere is a great
difference between the two races. The Laria-speaking people come from
the ~same stock as Hindi people of the Central Provinces and
have no affmity with the Oriyss. The question whether the people
included in these districts sre Oriyss or Hindustanis wes only reeently . «
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discussed in an article of our weekly paper the Hitavada published in Nagpur..
Therefore, 8ir, though I am here to lend my support to this Resolution,
it is a qualified support. It was clear from the Honourable the Home:
Member’'s speech that the discussion is not an academic one and that
the three '‘Governments of the 'Central Provinces, Madras, and Bihar
and Orisss are now considering the matter, and I hope, Sir, that, when

this matter comes up for thorough investigation, this view will be taken
into account.

Mr. Varahagirl Venkata Jogiah (Ganjam cum Vizagapatam: Non-
Muhsmmadan Rural): Bir, coming as I do from Ganjam, I thought I
should say & word on the subject, as the population of Ganjam has a
large proportion of Oriyas. Bo far as my view is concerned, I support:
the division of provinces on a linguistic basis; but I must admit that, in
this matter, I do not represent the whole of my constituency. There is &
large section in Ganjam and a small section in Vizagapatam which
strongly opposes the excision of Ganjam or portions of Ganjam and Viza-
gapatam from the Madras Presidency and their transfer to Orissa. They
base their argument, among others, on the fact that Ganjam and Vizaga-
patam, along with Orissa, formed an integral part of the Northern Circars
which had been within the limits of what was called Kelinga Desa for
over 3} centuries and they say that a prescription of 8% centuries cannot
be broken unless & very strong case is made out. The other side, no doubt,
says that historical conditions should not be' of much value in a case
of this nature.  Whatever the reasons be, there is no doubt that the
question of division of aress on a linguistic basis has Leen before
the public for the last quarter of a century, and in the conferences of
the Andhras, Utkals, and Kanarese, it has, over and over agein, been
resolved that there should be territorial redistribution of provinces on the
basis of language. There were no doutt protests from the people in the
bi-lingual distriots in which the different races intermingled. The Indian
National Congress approved of this prineiple and Resolutions were passed
in the Assembly approving of the same. Speaking for myself I was a
party to some of these Resolutions. T wrate to the press and I gave &
statement before the Phillip-Duff Committee approving of the idea of
division on s linguistic basis. 8o that I am prepared to agree to the
Resolution of my Honoursble friend Mr. Nilakantha Das that the Oriyas
should have a province of their own, tut thal province I say must include
all the Oriya-speaking people and not merely some tracts. I cannot agree
to Oriyas being truncated. '

. As regards the amendment moved by my Honoursble friend Mr. Gays
Prasad Singh, T strongly oppose it. In case the Oriyas cammot, for sny
reason. get a Province for themselves but should be under a major ?dmlDJS-
tration as a sub-province or otherwise, them I say it is not Bihar but
Madras that has the undoubted right of having it under its adminisbration.
It is paid that if Orissa is tacked on to Madras, the provi.noe_wﬂl be very
large and ‘may become unwieldy. If an Andhra Province 18 carved out
of the Madras Presidency then it would not be as large ss the Madras
Presidency and the re-addition of the Oriya-speaking tracts thereto will not
at all make it large or unwieldy. Orissa once formed an integral path
of the Northern Circars, which, as has already been said, formed part of
Kalinga Desa which extended from the mouths of the Ganges to the
River Kistna, with its capital st Calingupatam in the Distriot of Ganjam.
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In pre-historic times, in the days of Hindu sovereignty, under Moslem
rule, during the short-lived French supremacy and even under the British
rule for sometime Orissa formed \part of the K Northern Circars of the
Madras Presidency. As I said, if a separate and independent province
is formed for the Oriyas, it is well and good, and I have no obkjection;
but if it is to be joined on to any province, I say, it must be to Madras
and no other province. It has been said that there are already several
languages spoken in Madras, and there will be administrative difficulties.
The best judges in this matter are the Madras Government. They never
complained of the diversity of languages but repcatedly stated that they
found no difficulty. On the other hand we find young Civilians coming
to our Presidency learning Oriya and other languages and coping success-

'f’fullyﬁthe diversity of languages. I therefore support the proposition and
oppose the amendment.

Eumar Ganganand Sinha (Bhegapur, Purnea and the Santhal Parganas:
Non-Muhammadan): Sir, after hearing the Mover of the Resolution and’
the Mover of this amendment 1 fail to see what difference there really is
between the original Resolution and the amendment that has been put.
Both of these Honourable gentlemen from Muzaffarpur and from Orissa
agree that they for the time being do not object to Orissa being joined to
Bihar., What would happen in future is a question of time and that has.
to be settled by time and by circumstances. The Honourable the Home:
Member has made it quite plain that financially it is not a sound proposi--
tion now. We can know by inqgiiry what will be the fate of Orissa on the-
amalgamation of the Oriya-spesking tracts. I would only request him to:
expedite the inquiry and to publish a statement for the information of the
public showing the difficulties if any, that stand in the way of such an:
edministration. The jarring note that was sounded in the course of this
debate was from an Honourable Member from the United Provinces. I
am gorry that there is no Honourable Member from Bihar representing the
Muhammadan community here—to-day. I hope, if any of them had been
here, he would have stood up and repudiated the statéments of Maulvi
Muhummad Yakub who tried to throw an apple of discord in the House.
I am glad that no Honourable Member here took much notice of it, and I
submit, Sir, that it deserves to be ignored. We in Bihar have had many
oceasions when communal matters have been discussed; even during the
last election these matters were settled. And how did we settle them?
We settled them by conferences and negotiations, not by promoting
differences, and I may only reply to the Honourable Member that the two
communities in Bihar know how to accommodate each other, and there is.
no use spreading the contagion further into that province.

Nawab Sir Sahibzada Abdul Qalyum (North-West Frontier Province:
Nominated = Non-Official): What about the election speeches, please, sll
over the country? N .

Eumar Ganganand 8Sinha: The Honourable gentleman, I am sure, had
not had to make any speech; he might leave it to the good semse of the
Mussalmans of Bihar. 8ir, I do pot think the -discussions in the various
Provincial Councils, as suggested by the Honourable the Home Member,
will improve the situation to any appreciable extent, although I think that
ﬁhey may prove profitabla in certain respects. I.think that the original

esolutiom, as moved by Pandit Nilskanths Das, is wide and elastic enough,
end I lend my.support to that metion. *
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Nawab Sir Sahibzada Abdul Qalyum: Sir, I am glad that I have at
last caught your eye. You have of course to see to the best interests of
‘the debate and allow only those who can speak more intelligently on the
-subject, but I can assure you, Sir, that I am only a casual speaker and
.shall ‘slways be very brief and will never tax the patience of the House.

The adjustment of the provinces in India, Sir, is & question in which
I am a bit interested. It is a very very important question. The effici-
-ency of administration largely depends on the formation of provinces. A
good deal of what I thought of submitting to the House has already been
said by the speskers who preceded me, and I have not got much to say. A
good many reasons have been advanced in support of the formation of
‘Orissa into & separate Province—a new Province, by the readjustment of
-other Provinces, that is the transfer of divisions from one Province to the
other. As far as I could follow the reasons in the debate, I think they
were either reasons of races and communities or linguistic reasons, and
very little was said about administrative reasons or conveniences though
that was also alluded to by one or two of the speakers. Well, Sir, as re-
-gards the question of races I fully sympathise with the sentiments of the
Mover of the Resolution, but that question is a very complicated one;
and, as we all know that the present day India is composed of a vast num-
ber of races I do not know where we should be if we were to follow the
formation of provinces according to the different races inhabiting the
country. (Hear, hear.) That question ought not to come in as the sole
raason for the formation of a Province, if we were claiming to be one
nation. B8ir, however opposed I personally may be to that belief, still we
all claim to be one nation,—one nation under the Indian Empire; and if

the race question is done away with as the chief reason, we shall have saved
‘s good deal.

As regards the linguistic question, Sir, I do not know how even that
can be introduced as a principle for the formation of provinces. The
languages of India are also innumersble. There are dialects, there are
languages, written and spoken, and to my knowledge we have not yet
arrived at s stage when we can say that such and such languages are to
be recognised as the languages of the various communities living in this
vast Empire. There was some idea of recognising s lingua franca for the
whole of India, but even there we could not be united. While some were
trying to support the old Urdu which took its birth for some similar reasons
a8 are now existing in India, there were others who would like to revive the
old Hindu languages and dialects of the country.

Pandit Dwarka Prasad Misra: Is the Honoursble Member speaking on

the Resolution or opposing the amendment of Mr. Ranga Iyer, which has
been disallowed by you, Bir?

Nawab Sir Sahibzada Abdul Qailyum: Sir, I expect these interruptions,
wery often, when I do spesk, because a fresher to a debate is likely to be
confused by these interruptions. The language basis cannot, I think, be
very seriously considered, because the other day I was reeding in a paper
that & member of the Madras Government could not answer certain inter-
pellations in his own language. I do not know what his language was.
(Some Homourable Members: ‘‘ Question?’’). What is that. (Mr. A.
Rangaswami Iyengar: ** We are not so badly off.”’) I may be gvrot;j I
thought the whole country was going in for English, (Honourable Mem-
"bers: ‘“ No.") and that English was becoming the medium of debates
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(Honourable Members: ‘‘ No, no; shame.’’) in all the Provincial Councils

and that we are going to see everything through the telescope of English,.
though I wonder if the whole 83 crores of people in India are going to adopt-
English as their.medium of communication. If that is the idea, as I see

all the Members here taking advantage of the study of that language as.
against those who have not studied it so fully, then it looks as if we are go-
ing to give up all other languages except English and that English is going-
to be the only language of the country. At least it is my personal view.

I may not be right but that is what I am thinking of. Sir, if the race and
the linguistic basis are not to be considered, then the only other course
open is to form these provinces from the point of view of administrative-
conveniences. If anything in that direction could be suggested by the
House, the Government ought to consider it seriously. But I have not
heard very many things suggested in that direction, There is of course-
that impracticable theory of ' self-determination '’ for all, but it is sure
to land us in difficulties as it is liable to be claimed by small communities
and even individuals.

Mr. President: The Honourable Member is not entitled to open up the
bigger question of redistribution of provinces on a linguistic basis.

Nawab Sir’Sahibzada Abdul Qaiyum: As I have seid in the beginning,
Sir, this is a very important and delicate question. I do not believe any-
thing else should be weighed in considering this question, excepting the
question of the efficiency of administration, based on administrative con-

veniences in forming these provinces. With these observations, Sir, I beg
to oppose the Resolution.

(Several Honourable Members moved that the question be put.)

Mr, President: The question is that the question be now put. As many
as are of that opinion will say ‘' Ave . (Honourable Members: "' Aye ).
As many as are of the contrary opinion will say ‘‘ No.” (Honourable
Members: *“ No."’) I think the ‘'Aves’’ haveit. (An Honourable Member:
“No.””) Does the Honourable Member wish for a Division? (After a
pause.) The "?ﬂibhﬁ—e'it.

The motion/was adopted.

Pandit Nilakantha Das: Sir, my thanks are first due to the Honourable
the Home Member for his dppreciation of our desire, qualified though it
was in many respects and hedged in by many considerations some of which
I consider practically foreign to the question, He says this is a local
problem. Yes, local it is. But I maintain it has been made local by the
Government themselves. The North-West Frontier question' was not s
local question, nor was the partition of Bengal. We have been cut to
pieces and thrown into different provinces for these 150 years or more and
this is distinetly an agt of the British Government; and our question when

it is pressed in this House is called a local question, so that members may
be dissdhded from interest.

" I am sorry that though I raised the question of comparison with sAssam,
mv Bonourable friend the Home Member did not enlighten me in any way
as to whether a resl comparison can be made and we can be formed into
a province like Assam. e refers us to Local Councils and says that the
question should be raised in the Local Councils snd it should be first
decided there. The opinions of the people may be gauged there in the
Tocal Cduncils, for the outlying aress ere, represented there. If that be
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‘the intention, then it comes to no practical importance. They are in a
‘very small number there. If he refers to the note of the Joint Parlia-
“mentary Committee under section 15 of the Government of India Act,
then I am sure he will be satisfied that this question was urged in 1921;
‘it was raised in the Bihar Council and received the unanimous support
‘not only of the people representing Oriya tracts by a majority but the
ungnimous support of the House; and about the same time it was moved
in the Madras local Council by Mr. Sashi Bushan Rath; there were only
‘two members representing the Oriya tracts of Ganjam and both of them
:spoke and supported the Resolution, though it was ultimately withdrawn
in view of the fact that Government gave an assurance of making an en-
quiry and comin% to a settlement on the subject. As to other small tracts
in the Central Provinces and Midnapore, the question in local Councils
means nothing very practical; there may be half or even a smaller portion
-of a member representing those parts in the Councils.

Then if he is under this technical difficulty I am sure he is satisfied.
Local Councils—I mean the people representing the area in the local
-Councils, have sufficiently expressed themselves in most emphatic terms.
Hp says that because I have said that this step of putting all Oriya-speaking
“tracts under one administration is a preliminary step towards putting the
whole_tract under one separate government, the question of (Fanjam com-
ing into the present Orissa does not perhaps so prominently arise. We
hear something strange. We are suffering under dismemberment, and as
I have said before, we have become a dying race. Tiece after piece is
falling offt. We cannot maeke any common cause to help
-one another. Our culture, which is based upon the language,
-that ancient culture is practically falling out of existence, and we want
that all our people may be put together so that we shall make
- common cause snd develop out culture, our land, and help the adminis-
tration in developing ourselves into a separate province. If that is not
-done we shall be appealing to this Government for all time to come, i.e.,
so long as we live, and that perhaps without effect. Fragments in all the
provinces without any common voice to make it audible to the Central
Government or even to the provincial Governments themselves fall
-asunder and perhaps lose themselves in the alien environment so difficult in
nature for assimilation to a grown up individual with a developed culture.

Then as to the question of a separate province, administrative consider-
ations always weigh more with the Honourable the Home Member, and
a8 to sdministrative convenience, much has been quoted by Mr. Gays
Prasad Singh and Mr. B. Das. In provinces, in the Madras Presidency
-especially, it is very difficult to transfer an officer of the Government from
"Madras to Ganjam N '

The Honourable Bir Alexander Muddiman: I think I recognise very
‘fully the administrative inconveniences and expressed sympathy with them.
‘But it the Honourable Member wishes to slienate my sympsthies he is
-going the right way to do it.

The Assembly then adjourned for Lunch till Twenty-Five Minutes to
“Three of the Clock. o

The Assembly re-assembled after Lunch at Twenty-Five Minutes to

“Three of the Clock, Mr. President in the Chair.

.
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Pandit Nilakantha Das: Sir, I was rather surprised to hear the Honour-
able the Home Member say that, by criticising the administrative and
financial aspects of the question, I had alienated his sympathy., I did not
Jnow his sympathy depended on the feeling which one man's criticism
.might create in him. 1% should not be so very slippery that it should be
.alienated so easily and on such flimsy pretexts. This is a problem which
perhaps from the administrative point of view he, representing the
Government, should view most dispassionately and from a different aspect,
.and he ghould look to the good of the people and how much this good is
involved in such a momentous problem as the one under discussion.
Whether my remarks are palatable to him or not is not what matters in
alienating his sympathy from the interests of a whole race of people. To
please him, however, 1 desist from making any more remarks (Heasr,
hear) on the financial and administrative aspects of the question. But
one thing I must say. It pains me as & representative of Orissa to hear
very often the remark flung in our face that we are a famine-stricken,
flood-stricken and poor people. Yes, a poor people we may be, but I must
make this point clear and carry the idea home to my friend the Honour-
able the Home Member, that all this is to a great extent, althpugh it
may not be entirely, due to the administration, to the Government under
‘which we have been living. I do not know why my Honourable friend
.did not ask the official representative of my province to have his say on
the subject. Unlike my Honourable friend, who has seen Orissa, I
.doubt whether the representative of my Government over there, Mr.
Bhyam Narayan Singh, has ever lseen to my place, and if he says any-
thing here, he will say it from papers or some experience of & pilﬁrlmage
which he might have made at least once in his life to Puri. If my Honour-
sble friend, Sir Alexander Muddiman, goes to my province and I have
the opportunity. . . . . -

The Honourable Sir Alexander Muddiman: I had the honour of being
in the Honourable Member’s province, and the only representative of
Orissa who did not come to see me was the Honourable Member.

Pandit Nilakantha Das: I speak of a future vieit. I shall be glad to
show the Honourable the Home Member if he comes to country villages
bow the system of irrigation and village planning was made by ancient
kings of Orissa and how those canals and embankments built for the
purpose of irrigation and development of land have been neglected. Two
or three years ago it is a fact that the Bihar Government wanted to make
-some enquiry, and constituted a Committee for the purpose; and it is a
fact, too, that the Committee sat in the Commissioner's bungalow and
wrote a Teport to say that all the embankments should be demolished,
though no evidence worth the name was taken and no witnesses were
-examined ; and this is how we are cared for, Honourable Members in the
“House may know now that the famines and floods are due not to any
fault of the people but are to a preat extent the fault of the Government
and the want of care under whiph we have been labouring for these 150
‘years and more. If we go into history we see that famines were pradtically
ebsent in olden dsys, and yet they have been so frequent under tge present
-administration. I shall not speak any more; I do not like to alienate my
‘Honourable friend’s sympathy (Hear, hear), for a poor and oppressed
people as we are, we caunot afford to alienste any man’s sympathy in
-« ssiither Jike s, whatever be our political principles; we have mo prin-
wciples in this matter (Leuugdhiber). , We dannot to have sny, we aree
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8o very neglected, so very lonely, so very outcasted so to say. But I
must make it clear that I expected the Honourable Member, after so many
years’ agitation, to understand our position and give us scme sort of
sssurance in this House that our wrongs are going to be redressed.

Now, the only thing that remains for me is that I must clear the doubts
of some of my Honourable friends who have spoken. Let me again make
it clear to my friends here that nothing less than a separate province will
satisfy us, and I never want to commit myself to the amendment of
my friend, Mr. Gaya Prasad Singh. My friend, Maulvi Muhammad
Yakub, hag also raised s question and said he understands the Bihar
Muhammadan friends oppose this proposal, but so far as I know the
majority of the opinion among the Bihar Mussalmans is not opposed to it.

Maulvi Muhammad Yakub: So far as I understand they are not opposed
to it if you want to form it into a separate province.

Pandit Nilakantha Das: Yes, I want it, and in most clear and emphatic
terms I say on the floor of the House to-day that nothing but a separate
province will satisfy us. If Government wishes to attach us to any pro-
vince, our agitation will go on so long as we are unable to determine our
own destiny. That is what we want and that is what every individual
race should want. Asg for the language question raised by my friend over
there, Nawab Sir 8ahibzada Abdul Qaiyum, that there are many languages
in India, he may if he likes attempt to adopt the English language as the
common tongue of the nation. But that question does not arise here. 1
stand here not for a language slone, but for a language linked to a culture.
There are lungusges which are not based on culture. Here there is a
language which has been linked for thousands of years to a distinet culture
which has something to give to the federal nationality of India, and it
that culture, of which the language has been the vehicle, is allowed to
die or Yo go to rack and ruin in disruption and neglect, then I feel and
every one else of my friends should feel that a distinct element of Indian
nationality will be no more. This is the principle on which the linguistic
provinces will be based. There are about 671 languages in India. India
cannot’ be formed into 871 provinces. But language, linked to culture and
a common history and tradition, should be recognised; and the principle
of forming our provinces in future should be based on this. With these
few words I commend my Resolution to the support of the House.

The Honourable Bir Alexander Muddiman: Sir, it is at any rate satis-
factory to know that the Mover of the Resolution has made clear to the
Mover of the amendment what was apparently not clear to him befare,

- namely, that the Resolution to which I am replying is a proposal that

the Oriya-speaking tracts should be constituted n separate administrasion.
The Mover has now mede it clear, which“He cetainly did not do in his
first spoech, that his real demand is that Orissa should be constituted

into & separate administration. That, 8ir, is a proposition that obviousty

would require far greater enquiry and far closer scrutiny than has been so
far given to the smaller proposition, which is the only one thot has been
seriously under consideration—that certain Oriya-spesking tracts in the
Ganjam district should be placed under the jurisdiotion of some other
administration, which administration should also have charge of
the existing Orissa districts.  In support of his prpposition. the Honour-

_sble Member brought forward in his speech, ‘both this morning and again
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Yhis afternoon, very interesting circumstances as .to the desire of the
Oriya-speaking people to maintain their ancient civilisation. As I said
in my first speech, with that portion of his argument I have great sympathy.
The Oriyas are, and yndoubtedly will remain in spite of administrative
divisions, a people with distinct traditions, with distinct language, with
distinct script and distinet artistic development. But to ask the Govern-
ment to accept a Resolution, or even to give great sympathy to a Resolu-
tion, which requires us to constitute a new Province is rather a serious
matter. It is clear that a decision on a point of that kind would have to
be taken after a very full examimation of the financial position, and it
‘would probably only be taken as the result of reference to the Btatutory
Commission.

Pandit Nilakantha Das: May I ask if we cannot take steps towards
making a separate Province?

The Honourable Sir Alexander Muddiman: My Honourable friend seems
to me to have made it perfectly clear that he did not want any steps.
He wanted the whole thing. Nothing less would satisfy his demand, if
I understood him on that point. I am quite prepared to admit—what I
have always admitted to be the case—that the reason of this agitation in
Orissa is not merely the administrative conveniencé of transferring a few
‘tracts from the Madras Government to the Government in charge of Orissa,
whatever that Government may be. Very different points of view have
been put forward but most urge this as a stage to what my Honourable
friend seems to want and that is a separate Province. If I am right in
thinking that then he does not wish it merely as an administrative change.
Mr. B. Das, who has also spoken on this question at some length, made it
welear, if I understood him rightly, that he regarded this as a prelimina
with the ultimate aim of achieving the main object he had in view. ?f
I am wrong he will correct me; but that I understood was his aim. But
he recognised that for a time at least the question of an entirely separate
province for Orissa was outside practical politics; and he hoped by moving
‘slowly to get the Oriyas at any rite into one fold and then to cut that
‘fold off from the other folds. Well, Sir, as I pointed out, the transfer of
these talukas must necessarily be a matter largely of administrative con-
-siderations and financinl considerations, and if I pointed out that the locsl
Legislatures ought to be consulted it was not with a view, as my Honour-
able friend thinks, that they should vote on the question whether it was
desirable that the present provincial boundaries should be changed, but
that the locul Legislative Councils should at any rate have some idea of
‘the financial burdens which would or would not accrue in the event of any
changes in territory being made. That seems to me to be an entirely
reasonable proposition and thet does mot necessarily involve a majority
‘vote. It can be considered by the Government with the help of the
‘members who happen to belpng to the competiting communities. Madras
would probably have opposition from the Telegus. My Honourable friend
who sits almost opposite me Vold us he was in favour of a united Orissa
but it was to be an Orissa united to Madras. I think perhaps the Madras
Legislative Council might like to know what is the effect of that proposal
from the financial point of view. I have resson to believe, that the
‘Oriyn-speaking tracts are not in favour of that proposition. The rich
Telegus who I am told supply the greater part of the income-tax in Ganjam
might possibly object to having to support a province which was liable
‘to floods arfl so forth. On the -c‘l:'h.er kand, my Honourable friend from *

¢
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Bihar, who spoke with such security, such certainty, as to the welcome:
the Oriyas would receive within his fold, is probably also not quite certain.
what the financial position there might be; and that is a matter which I
still submit might well be considered in the Bihar Legislative Council
because it has not so far been considered. The figures have not, I think,.
been laid before that Council. Again the Bihar and Orissa Government
very rightly from their point of view are anxious and reasonmably anxious.
to know what position will be created by the transfer. Now, I submit,.
therefore, that my argument that the Legislative Councils might well be
consulted in this matter is a reasonable one. I do not suggest they should.
be consulted whether these transfers should be made or not. That is a
matter for the Government of India, and I can only regret that it has
to be discussed in a House which is not largely composed of persons in-
terested in it. That is one of the difficulties of India when you have a
subject of this kind brought up in a House of which not more than 10
persons are interested in it or can speak the Oriys language and of which
E lsrgg number had perhaps never seen an Oriya till they came to this:
ouncil. -

Pandit Motilal Nehru (Cities of the United Provinces: Non-Muham-
madan Urban): Does the Government of India speak Oriya?

The Honourable Bir Alexander Muddiman: Sir, I have forgotten it; L
used to speak it a little; but there are Members behind me who speak
Oriya well.

Then, Sir, if we turn to the actual words of the Resolution my
Honourable friend has made it clear that the one administration he:
had in view was a local administration of Orissa itself.  Other Members
have made it quite clear that they would welcome this Resolution if Orissa:
went to Madras. Others want it to go to Bengal. Mr. Gaya Prasad
Singh welcomes the Oriyas into Bihar and Orissa, a welcome which is
not accepted by the Honourable the Mover. The only consistent
person who desires to have nothing whatever to do with the Oriyas
is. my Honourable friend from the Central Provinces. Now,
Sir, I do not want to make an entirely debating reply. It is very
easy to make a debating reply and I suggest that I have made a fairly
effective one. But apart from that there is the question—and my Honour-
able friend has not alienated my sympathies to any serious extent—there is
the question, a quite serious question, in regard to Oriesa. T feel and have
felt that the present srrangement is nat altogether satisfact-rw It may
be that we cannot do everything that has been asked for. It 1nay be that
we shall have to meet, largely in the first place by administrative changes,
the difficulties that arise, but I do feel that there is much that can be done,
that ought to be done, in the interests of the Oriyas. And I go further
and say that in my judgment—and here I am gpeaking not for the Govern-
ment of India, but for myself—if financial fowestigation shows that these
talukas could conveniently be transferred, I shBuld be in favour of the trans.
fer, personally speaking. But to what Government they should be assign-
ed is & matter that must clearly be determined by administrative reasons.
I hope my Honourable friend, having heard that, will gather that I am not
alienated from the Orissa cause; I feel, though perhaps not as strongly as
he -does, that something can be done; but I hope after what I have said’
he will see fit to withdraw his Resolution.
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Mr, B. Das: May I ask the Honourable Member one question? Will
he please consider my suggestion to appoint a small Committee, consisting
of a member of the Governmen* and some elected representatives, to go
into the financial question? '

The Honourable Sir Alexander Muddiman: Sir, my Honourable friend
invites me to take a step that I very much dislilke. When I have replied
to a debate I do not think I ought to be cross-examined. As I did not
refer to the master, my Honourable friend might have gathered I was not
particularly sympathetic towards his proposal. I think, however, it might
be possible for the Local Government to do something of the kind and I
am quite prepared to forward them a copy of thia debate in order that
they might consider this point.

Pandit Nilakantha Das: Sir,.in view of the remarks just made by my
friend the Home Member, I should like to withdraw, and beg permission
of the House to withdraw «his Resolution. But I hope at the same time

Mr. President: Order, order. Does the Honourable Member ask per-
mission to withdraw his Resolution? That will be enough for the House.

Pandit Nilakantha Das: Yes, Sir.

Mr. President: Does the Honourable Member (Mr. Gaya Pragad
Singh) ask permission to withdraw his amendment?

Mr. Gaya Prasad Singh: Yes, Sir.

Mr. President: The question is that leave be given to Mr. Gaya Prasad
Singh to withdraw his amendment.

The motion was adopted.
The amendment was, by leave of the Assembly, withdrawn.

Mr. President: The ‘question is that leave be given to Pandit Nilakantha
Das to withdraw his Resolution.

The motion was adopted.
The Resolution was, by leave of the Assembly, withdrawn.

RESOLUTION RE INDIA'S FITNESS FOR SWARAJ.

Mr. 0. 8. Ranga Iyer (Rohilkund and Kumaon Divigions: Non-Muham-
madan Rural): Sir, the Resolution which stands in my name runs thus:

‘*“ This Assembly recommends to the Governor General in Council to convey to
His Majesty’s Government the opinion of this Assembly :

(a) that India is fit for complete Swaraj and therefore the Statutory Commis-
sion should not be appointed to inquire into the question of further

reforms inasmuch as such an inquiry will be a reflection on India’s fitness
for Bwaraj §

(b) that immedinte steps be taken to hold a Round Table Conference in London
or Delhi of representatives of the Indian people, half of whom should be
. elected by this Assembly and the other half by the Indian National
Congress, to meet the representatives of His Majesty's Government to
discuss and settle the question of Swaraj for India.’

8ir, I do*not move this Reeolution at this stage.

°2
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Mr. President: It was unnecessary for the Honourable Member to read
his Resolution if he did not want to move it.

Sardar Gulab 8ingh (West Punjab: Sikh): Sir, under the direction of
my Party I do not move my Resolution.*

RESOLUTION RE TREATMENT OF THE SANTHAL PARGANAS
A8 A BACKWARD TRACT.

Eumar Ganganand Sinhs (Bhagalpur, Purnea and the Santhal Par-
g py, BADES: Nop-Muhammadan): 8ir, I rise to move the Resolution
" that stands in my name. It runs as follws:

“ This Assembly recommends to the Governor General in Council that he may be
pleased to take steps to bring about the withdrawal of the Banthal Parganas District
in the Province of Bihar and Orissa from the operation of sections 52§n:nd 71 of
the Government of India Act, 1018, and so amend the Scheduled Districts Act, 1874,
as to omit from it * III—The Banthal Parganas ' occurring in Part III under the head
‘Bcheduled Districts, Bengal’ of the First Schedule of the Act.”

Sir, howsoever clumsy the drafting of the Resolution may appear, the
one object which I have in view in moving this Resolution is to recommend
to the Governor General in Council that the Santhal Parganas may cease
to be recognised as a backward district. I admit, Sir, that ordinarily
statistics are very dull things, but sometimes they are very illuminating,
and I crave the indulgence of the House to quote some statistics to show
in the firat instance what it is that we call the Santhal Parganas and how

far ‘‘backward’’ it is, and why.

In 1911 the population of the district was 1,882,781; in 1921 it was
1,798,639; Bo that in one decade there was a decrease of 84,142. This
tract is sharply divided into two parta (1) the Damini Koh tract, the
population of which in 1921 was 872,687, comprising 80 per cent. of San-
thals and 20 per cent. of non-Santhals, and (2) the Dikku tract. Of these
latter parnts—the non-Santhals ane called Dikkus,—population in 1921
was 1,425,000. In the Dikku tracts there are 16} per cent. of Santhals
in the Deoghar sub-division; nearly 41 per cent. in the Jamtara sub-
division; 62 per cent. in Dumka; 10 per cent. in Rajmshal; 22} per cent.
in Godda; and 53 per cent. in Pakour, These statistics I am quoting
approximetely. 1 cannot be very precise. The Banthal percentage in
the whole district is only 483 per cent. of the population of the
whole district; and in the non-Damini Koh districts it is only 84 per cent.
Bo the House will at once see by these statistics that the non-Santhals in
the Santhal districts are more numerous than the Santhals themselves.
Now, 8ir, I could have understood the justification of the laws if they
could be applied only to the Damini Koh region as at present constituted.
When I look at the laws, I should say arbitrary laws, ffail to understand
how and in what sense of fairness they could be applied to the Dikkus
incliding themm among backward classes. Three per cent. of them are
educated ; but there arc other districts in Bihar that enjoy all the privileges
of the existing laws, where the percentage of education is not greater. In
Purnen district it is approximately 8 per cent., in the Ranchi district,

#¢ This "Assembly recommends to the Governor General in Council that India be
accorded Dominion status at an early date.” '
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the summer capital of the Bihar Government, it is 8§ per cent.; in
Psalamou it is nearly 8 pen cent; in Hazaribagh it is nearly 8 per cent.
and in Singbhoom it is 4 per cent. But these districts have got their
Didtrict Boards. Except a few Municipalities, the Santhal Panganas
cannot claim to have any District Board or other local bodies. I think
I owe it to the House to describe the present state of administration in
order to show how these people are governed at present. e executive
and judicial functions are vested in a single person. The Deputy Com-
missioner is the guardian of 17 lakhs of people there. He has got his
underlings in the Sub-Deputy, Deputy Collector, the Sub-divisional Offi-
cer and others. They try criminal cases and in most of them they are
the final arbiters and can inflict as hard punishments as they like. In
ordinary cases the Divisional Commissioner, who has got the power of
the highest Appellate Court, is the highest authority, and in certain
Bessions cases or in the case of Europeans appeals can lie to the High

Court of Judicature at Patna.

With regard to civil suits again, no suit valued under a thousand rupees
can be tried by the procedure laid down in *he Civil Procedure Code,
and in cases which are not tried according to the procedure laid down in
the Civil Procedure Code, the Sub-Deputy can try cases up to Rs. 200,
the Deputy Collector can try cases up to Rs. 500 and the Bub-divisional
Officer up to Rs. 1,000 and so on. Sir, if you consider the econoinic
condition of the district, you will see how many cases which could ordi-
narily be tried in other parts of the country under the procedure laid down
in the Civil Procedure Code could be tried by that procedure in the district.

The average land in the district is nearly 15 cottas per head, and the
average paddy which can grow under the existing circumstances is not
more than 7 or 8 maunds a year. What wonder is there in such circum-
stances that 84,000 coolies have had to leave their homes and their children
and go and serve in coal-fields or in tea gardens. Sir, the general dis-
couragement which handspinning and weaving receives from officials has
tended much to throw out of employment the weavers who used to live
mostly on weaving and the decline in the price of lac and the general
depression in the lac industry have aggravated the difficulty of unemploy-
ment. So, practically they have no option but to go and earn their live-
lihood elsewhere, because their own lands have been rendered unprodue-
tive by the existing laws and regulations. They are not allowed to engage
pleaders. Everything depends on the officer trying the case, and if he
likes they are allowed to engage pleaders, otherwise not, and these poor
people with very little education find it very hard to get justice or to
satisfy themselves that they are getling justice from the court.

Now, B8ir, the other difficulty under which they labour is that they
are not allowed to transfer their lands. There is a village community
dominated by Pradhans, and they in turn by the Sub-divisional Officer
and the immediate officers-in-charge, which has the management of Iands
in a village in hand and irrespective of the fact whether the cultivators
are Hindus, Muliammadans or Christians, the succession is governed by
"the decrees of the village communities headed by the Pradhans. It might
be argued that the Pradhan is a relic ‘of the old Santhal institution, but
in fact the Santhal institution was more or less representative in character,
whereas we find the present Sardars to be mere agents of the executive
~officers. ‘There is no power attached to them like the Moschor or .Panoh



580 LEGISLATIVE ASSEMELY. [8ra Fxs. 1927.

[Kumar Ganganand Sinha.]

of the Santhal institution. I fail to see, Sir, what good the Banthals
derive by such an institution. In the Damini Koh area the police duties are
entrusted to the villagers. I may say that the villagers are supposed to
be the custodians of law and order. Of course, in theory it is a good thing,
no doubt,* but what is the actual state of things? Ignorant people who
have not the capacity of preserving their own lands are entrusted with
the duty of preserving law and order, and the House can well see what ides
such pevple will have about law and order. The Parganayats of the Sardar
of the police force takes an oath of office before being appointed, and the
first duty of his is to prevent the use of intoxicating drugs which is
honoured more in its breach than otherwise. We have had this institu-
tion of taking oaths to prevent the use of intoxicating drugs in the villages
without any effect whatsoever. Their work, as is generally seen, is to go
%o their officers with their men called Chakladars and dance attendance on
them and do their biddings. Every villager has to pay for the police
force at the rate of Rs. 1-10-0 per year. ‘
8o it comes to this, that the Deputy Commissioner, with his subordinate
officers, Pradhans and Damini Koh area Parganayats, is the final arbiter of
the destinies of 18 lakhs of people, inarticulate, helpless and groaning under
the administration of bad laws. The history of non-transferability of land
ig* assuming a very vicious shape of late. We know that from 1868 to
1871 transfers were freely made. In 1872 some restriction was put on the
transferability of land, butl after the Wood settlement no restriction was
observed. In 1886 circular letter No. 83 was issued, and by that letter
gift, mortgage and sale of lands were stopped. The object of that enact-
ment, 08 was declared then, was to protect the Santhals against money-
lenders. Now, Sir, it is to be seen how far such measures are effective
in protecting the Santhals from money-lenders. We have only about 1,115
pdople who are money-lenders in the district, and if you work out the pro-
portion it comes to this, namely, there is one money-lender for every 1,810
people in that district. Such being the case, and when we sce that the
population has decreased by 84,000 in the past 10 years under the present
administrative system, I venture to think it is not the money-lenders but
the existing system of administration which is accountable for the gradual
extinction of the Banthal population in the district. = Foxmerly, bhowali,
(that is a form of the division of the produce batween the agricultural
labour and the landowner), kut and krishani, all different forms of grain con-
tracts, were not recognized as transfers; they were mere contracts. But
in 1908 attempts were made to characterise them as illegal transfers by
amending scction 27 of Regulation ITT. The law was further restricted in
the year 1828, In that year settlement rules were made by which raiyats
were liable to be ejected even if they gave bhowali of the land for a year.
Buppose I entered into a contract on my land with another cultivator so
that he may cultivate it and share the produce with me, the next year
unfer the settlement rule I could be deprived of my land because some-
body else had cultivated it. Agitation, as was quite inevitable, was
carried on against it and the period of incurring liability for ejectment has
now been fixed at 12 years. But krishani continues to be an illegal trans-
fer and in Taluka Hundwa in the Santhal Parganas District 7 or 8 Krishani
ejectments have occurred. If Krishani, whith the Government characterise
as slavery, were to be abolished the improvement of cultivatien would be-
come practically impossible. It the Government really wanted to protect
the Santhals, they ought to have given them loans or advances to improve
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their land or to have supplied materials by which the productivity of the
«oil could have been improved, instead of making these laws and making
agriculture day by day s growingly difficult problem. They are shutting up
capital because of non-transferability, and they are not doing anything
themselves to mitigate the sufferings of the people. The Government of
India Act, 1919, gave the Santhals representation in the provincial
‘Council and also in the Assembly. But what can the representatives do?
‘The Governor of Bihar and Orissa in Council and His Excellency the
Governor General in Council confer with each other, make laws and
thrust them upon the population of the Santhal Parganas District,
without giving the Members representing the district any chance of ex-
Ppressing their grievances or remedying them. Had it been a case of the
cordinary laws of the land they could have brought them forward in the
form of a Bill which could have been discussed on the floor of the House
and amendments could have been moved if necessary; but in regard to
these rules the Legislatures are powerless and they can do nothing but
agitate in other ways. Therefore, so far as the Santhal Parganas are con-
cerned, the representation given by the Government of India Act is no
representation at all. 8o 1 think, Sir, T have made four points clear,
namely, that the Innd remains uncultivated for want of capital and no
provision is made nor any advances are given for the improvement of
agriculture; the employment of labour is restricted and indigenous
enterprise checkmated; the procedure of administration of justice is
defective; and fourthly, the representation given by the Government of
India Act, 1919, amounts to no representation at all. If the district
were administered by the ordinary laws of the land and not by special
Regulations, it would, I venture to submit, have a far more beneficial
effect on the Santhal population as a whole than the present Regulations.
It would improve the administration of justice, remove economic dis-
.abilities and improve agriculture and industries, Sir, with these words,
I move my Resolution.

Mr. Ram Narayan 8ingh (Chota Nagpur Division: Non-Muhammadan):
8ir, there is an amendment on the paper standing in my name, and my
smendment runs thus:

“ That for the original Resolution the following be substituted :

“ This Assembly recommends to the Governor General in Council that he may
pleased to take immediate steps to bring about the withdrawal of the
Chota Nagpur Division, the district of Sambalpur and the BSanthal
Parganas District in the Province of Bihar and Orissa from the operation
of sections 62A and Tl of the Government of India Act, 1918, and so
to amend the Scheduled Districts Act, 1874, as to exclude from its opera-

tions thé said ‘tracts.’ "

The Homourable Bir Alexander Muddiman (Home Member): Sir, on &
point of order. I suggest that this amendment enlarges the scope of the
original Resolution and is out of order.

Mr. President: Has the Honourable Member anything to say on the
point of order? The Honourable the Home Member contends that the
Honourable Member's amendment extends the scope of the original Reso-
lution and is therefore out of order. : .

Mr. Bam Narayan 8ingh: Sir, so far as I think, an amendment is
certainly -either an extension or'limitation of the scope of the original Reso-
lution. Thg subject is the same and refers to the same Acts. 8o I
suggest that the objection raised fy the Honourable the Home Member *

should either be withdrawn by him or over-ruled by you. .
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Mr. President: I rule that the amendment is in order.

Mr. Ram Narayan Singh: Sir, I move the amendment which I read
out a little while ago. In doing so, I want to say something in support of
it. Bir, when I consider the race, the physical fedtures, the churacter, the
customs, the manners, the caste, the creed and the religion and also the:
general progress in education and other matters of advancement of the
people of the Chota Nagpur Division and the Sambalpur District and
compare them with those of my countrymen living in other parta of Bihar
and the country, I find no tangible difference at all. By this I do not
mean any absolute similarity which is impossible even between two indi-
viduals. Considering all sides of the question together, no just man in the
world will differ from me when I say that the people of the said two areas:
are not in any way inferior to those living anywhere else in this country.
But when we are told that we belong to a ‘“ Backward Tract *', we are at
& loss to imagine where has the difference come from. Taking for granted
that there is some sort of difference, I assert with all the emphasis at my
command that this so-called difference must be due not to anything in the
people themselves but to the defects in the administration there. It is
no good arguing that only a few of the Acts and only a few of the sections
of some other Acts are not applicable there and that therefore there ought
to be no trouble. 8ir, much depends on the character and the nature of
the administration. 8Sir, the laws are there, the statutes are there, but
they are all in books only. In dealing with the people, they are not to
be used by the administrators there. For this area practically there are
no written laws. Orders and even the words of District Magistrates of
every district defined and damned as a ‘' Backward Tract '’ are laws.
Mr. E. Lister, the late Deputy Commissioner of Hazaribagh, once said so.
In short in these areas there is no loud-trumpetted British rule there, not
even the shadow of it. Sometimes there is Mr. Murphy's rule, sometimes
Mr. Hammond’s rule and sometimes Mr. Toplis’s rule, and so on. Only
rarely there is a little better rule, but after all it is one man’s autocratic
rule on all occasions. It is not only a piece of injustice, Sir, but a terrible
act of tyranny to place the life, the honour, the property and the future
prospects of several lakhs of people in the hands of one single alien ruler
who, having absolutely no sympathy for the people nor any interest in their
welfare, is to govern them as an independent king. I shall later on
illustrate my statements with facts. Sir, the Governor General personally
knows nothing of a district. The Governor even labours under the same
disadvantage. A District Magistrate, the man on the spot, forwards a re-
port to the Governor. The Governor forwards it with hig recommendation
to His Excellency the Viceroy. And what does he do? He considers it
only in the light of the recommendations submitted and, in exercise of the
powers given to him under section 52-A of the Government of India Act,
1919, declares a certain area to be a ‘‘ backward tract '’. BSimilarly on the
report of a District Magistrate, the Governor prepares a draft of a certain
Regulation and submits it to the Governor General in Council for approval.
The Viceroy having assented to this, the Regulation gets the force of law
under section 71 of the said Act. Thus, the District Magistrate takes the
initiative in every case, and in fact he is the all:powerful man. In 1928
the Local Self-Government Aot for Bihar and Orissa was passed and there-
by local bodies were given much power over cettain local affairs. Tl}is
certainly curtailed the powers of all District Magistrates to & very large
extent. Sir, human nature being what jt is, Mr. Murphy, the then Deputy
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-Commissioner of Hazaribagh and now the Collector of Bhagalpore, did not
like it. He submitted a report stating that nobody in the district was fit.
to be the Chairman of the District Board. In collusion with him the other
- Deputy Commissioners of other districts in the Chota Nagpur Division sub--
mitted similar reports. The result was that the Govemor at once issued!
a notification that in these districts there should be official Chairmen.
Thus laws are or are not to be applicable in these areas.sccording to the will
of the District Magistrates. Hence it can very well be said that in these

districts there is one man's rule.

In the same connection it will not be out of place to say a few words
about the method of administration in these districts. As the matter
stands, the District Magistrates are, for all practical purposes, the
Badshahs and the Sub-divisional Officers are semi-independent Nawabs.
In many places the same Sub-divisional Officer decides all kinds of cases,
criminal, civil and rent. In courts like that at Semdya in the Ranchi
district even legal practitioners arc not allowed to appear. When a similar-
casc was stated by Kumar Ganganand Sinha, my friend over there clap-
ped. At the same time, when the percentage of education was stated, my
friend on the official side clapped. I think you should be ashamed of
this. If there is no education there, it is you and you alone who are
responsible for it and not the people. If any mukhtear or pleader dares
to go there, the place is made too hot for him. Even in some other places:
where lawyers are allowed, they have to remain and work there at the
sweet will of these Nawabs. Once they have in any way incurred the dis-.
pleasure of these Nawabs, they are nowhere. They have to leave the
place bag and baggage. These Nawabs can treat the people in any manner
they like. They can with impunity abuse, beat and assault people of all' "
ranks. Once about 8 years or so ago I reptresented such a case about Mr.
C. S. J. Home, the Sub-divisional Officer of Chatra, to His Excelleney
the present Governor of Bihar but most likely to no purpose. Not only
this, no sufferer should ever report the fact to anybody else. Once’ Babu
Barwari-Kant Gupta, a Deputy Magistrate of Hazaribagh, assaulted
Ramdhani Ram, a chaukidar of the District Board bungalow at Peterbar.
I heard of it and brought it to the notice of Mr. Murphy, the Deputy Com-
missioner of Hazaribagh. The Deputy Commissioner, the judge, fined the
chaukidar for this. Cultivation is generally utterly destroyed by wild
animals. People are not allowed to keep guns to protect their property.
Tigers also are in sbundance. Beveral human lives are destroyed almost
every year, but sometimes verbal orders are passed that this or that tiger
should not be killed even by one who has heen favoured with a licenge for-
& gun, save and except by the sahibs. Forests, especially in the Hazari-
bagh district, are reserved without any regard to the raiyats’ rights therein
and peop]fe even rnt}fl ;ﬁoc]',k oIf foo};istuﬁa with them bhave been known to be
starving for want o el. In short, the mis of " the people knows no-
bounds. I hope this House will' leave nothin;ryundone t.g svae these un-
fortunate people. In the affairs of the District Board; primary edudation,
medical relief and other works of public good, though transferred to the-
local b?dies, are not only neglécted but greatly hampered by unsympathetic:
snd mischievous official Chairmen like Mr. Murphy and M¢. Toplis. A
confidential report of an honest man about the affuifs of the district board’
of Puruliasand Hazaribagh will convince the Govermment sbout the truth:
of these statements. .

-
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8ir, the connection of these areas with the Britishk Government dates
from 1765. Before this they were governed by their -own chiefs, that is,
in & way they were capable of governing themselves. Nominally by the
.year 1772 and actually by the year 1884, these districts came into British
possession and Sambalpur came only in the year 1849. Since then they
were governed exactly in the same way as other districts of Bihar till
'1854 when they began to be treated as backward tracts. After a century
of British administration, it is & pity that the people of the Chota Nagpur
Division and the Sambalpur district could not again be what they them-
selves were before the year 1854 or what the people of Gaya and other
- districts of Bihar were in 1765. It is a great pity.

Mr. President: Will the Honourable Member oblige the Chair by bring-
ing his remarks to a close?

Mr. Ram Narayan Singh: The House and the whole country will feel
greatly obliged if the Honourablé the Home Member will let us know
.the various tests and standards prescribed either by themselves or the
British Parliament by which, and the method according to which, they
distinguished in the past and still distinguish to-day the people of Chota
.Nagpur and Sambalpur district from those of other parts of Bihar and
other parts of other provinces. It ought to be made clear as to how many
stages these people have to pass through to qualify themselves for being
.ruled by laws. S8ir, the truth is . . . . .

Mr. President: Order, order, Perhaps the Honourable Member has not
wunderstood the Chair. The Honourable Member's time is up.

Mr. Ram Narayan 8ingh: One minute more, Sir. With these words,

.I commend this amendment to the Hiouse and I hope this will be unani-

mously carried, and 1 hope His Excellency the Viceroy also, in order to

prove his sincerity for the good of the people, will see that immediate steps

are taken to remove all the grievances of the people of the Chota Nagpur

.Division and the other districts, whose miseries arc & blot on the character
of British rule in this country.

Mr. President: Before we proceed further, I should like to make one ob-
servation, and it is this. The Chair expects Honourable Members who
_wish to raise any point of order on any Resolution or amendment on the
paper to give timely intimation of it if possible. This observation applies
with greater force to Mecmbers of Government, because they are in pos-
gession of Resolutions and amendments long before non-official Members
get them, ’ '

The Honourable Sir Alexander Muddiman: I ghould like, wit.p your per-
mission, 8ir, to be quite clear about this point. Is it your desire that we
-«ghould give notice in writing?

Mr. President: Not at sll. The Honoursble Member knows that the
President is always accessible, should any Honourable Member desire to
.consult him in any matter regarding the business of the Agsembly.

The Honourible Sir Alexander Muddiman: I shall have very great
pleasurc in adopting that course. I thank you for the invitation. I have
“not previously gone to you, because T understood that you wished the points
- gshould be raised in the House. x

(Mr. President on calling on Mr. B. Das to move his amendment.)
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The Honourable Bir Alexander Muddiman: Sir, I was not aware of your
request before, but if Mr. Das is going to move his amendment, I desire
to object on the same grounds as I did on the last ocoasion.

Mr. B. Das (Orissa Division: Non-Muhammadsn): Bir, I move my
amendment on the same grounds as my predecessor.

I beg to move:
“* That for the original Resolutian the following be substituted :

‘ This Assembly recommends to the Governor ({eneral in Council that he may
be pleased to take immediate steps to bring about the withdrawal of
the Chota Nagpur Division, the districts of Angul, Bambalpur and the
Santhal Parganas in the Province of Bihar and Orissa from the operation
of section 52A, sub-section (8) of the Government of India Act, 1019,
and to amend the Schedules of the Act accordingly.' '

My friends, Kumar Ganganand Sinha and Mr. Ram Narayan Singh
have already dealt with the Santhal Paganas District and the Chota
Nagpur Division. I will confine my remarks to the districts of Angul
and Sambalpur in Orissa. 1 confess I have no knowledge of the form of
administration of either the Chota Nagpur Division or that of the Santhal
Parganas district.. With regard to the district of Sambalpur I would say
that it enjoys all the benefits and all the advantages that s British district
in Orissa enjoys. The people of Sambalpur have similar rights and all the
electoral rights; I think that Sambalpur being classed as a backward
district is a technical mistake. It has been so placed because in the old
days Sambalpur was taken out from the political areas. Except in one or
two matters;, as regards appeal of the people of Sambalpur to the Com-
missioner of the Orissa Division, the Sambalpur people enjoy equal benefits
with the people in the Orissa district. So that I think it is a simple matter
of correction and that district may be now declared a full-fledged British
district.

As regards the district of Angul, the district of Angul is & pure Oriya-
.speaking tract, and when it was annexed by the British it was made a non-
regulated district. Angul has also & sub-division, Khondmal, which is
inhabited by Khonds, a primitive people. I do not mind thut sub-division
being regarded as & backward tract, but to place 1} lakhs of Oriya people
under the brand of a backward district is to deprive them of the privilege of
-education, to deprive them of the rights of franchise—municipal or
councils—to deprive them of local self-government, and to place them
entirely under the administration of a Deputy Commissioner, who at
times is not & Civilian but belongs to the Provincial Civil Service. The
people of Angul’ district are of similar social status and similar stock
to the Oriyas of the main districts, though they are at present back-
ward in education. Education and civic rights are denied to those
people and I appeal to t};e Government to allow Angul to be d_eclnred
s regulated district and to give the people there equal rights with the
people of Orissa. .

My amendment differs from that of Mr. Ram Narayan Singh. I have
taken out section 71 of the Government of India Act, because section 7I
gives the Governor General or Governor of a Province extraordinary powers
to make Regulations and Ordinances. My purpose will be served if these
distriots gre withdrawn from the operation of section 52-A, sul-section
(2) of the Government of India.Act, 1910, and with these remarks I

move my amendment. ,
L



586 LEGISLATIVE ASSEMBLY. [8rr Fes. 1927.

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): Sir, I
am simply surprised at my own ignorance. So long I was under the im-
pression after reading the Schedule—and it was a mistake perhaps, which
I now realise—that no discussion could be raised sbout Angul, it being
practically s British Native State.

(An Honourable Member: ‘‘What is a British Native State ).

There are some small Native States in Orissa, not like Hyderabad,.
where people may demand the right of representation in Council. They
are small States practically under & double Government of the British
Raj. The Britiaﬂ Government rule the Rajas, feudatory chiefs, in the
dark through a Political Agent, and the Rajas rule the people at their
rapacious will and vicious pleasure.

Angul was—not recently, as my Honourable friend said, but about a.
hundred years ago—aunnexed, perhaps during Dalhousie’s reign, if I
remember aright. It has remained a dark Garjat State under a Deputy
Commissioner. No man can enter there, no question can be raised about
it, no budget can be discussed, and even during budget time, questions
gbout Angul cannot be raised. It is practically administered according
to the will of the Deputy Commissioner there. He is the Chief Officer,
executive and judicial. He will take all criminal, civil cases, rent suits,
and he is gll in all. '

(An Honourable Member: He is a small Czar?)

Yes, he is. The real Czar has succumbed to the spirit of democracy, but
the Deputy Commissioner is there to represent himm. So I think that these
dissbilities should be removed in Angul. There is & high school in the district
and there are about a dozen graduates, some of whom are Deputy Collectors,
They ought to have the right of representation. As to Sambalpur it is
simply a formal change and it should be made as the people of Sambalpur-
have no title or claim to be called backward. The change should affect
only our Bills and Acts, where the clause, ‘it should be extended to
Sambalpur by notification in the Gazette ’ will no longer appear.

Mr. Gaya Prasad Singh (Muzaffarpur cum Champaran: Non-Muham-
madan): Sir, I do not want to take up the time of the House at the fag-
end of the day, because I find there is something very important coming
on at 4 o'clock. I had intended to speak at some length on ‘this subject,
but will now content myself merely by saying that I lend my whole-hearted
support to the amendment. :

Mr. Siddheswar Sinha (Gaya cum Monghyr: Non-Muhammadan):
Bir, I rise to give my whole-hearted support to tl_le a.!nendmen'o moved
by my Honourable friend from Chota Nagpur. It is said that .t.he peoplle
of Chota Nagpur and the Santhal Parganas aresbackward. It is also said
that the aim of the British Government in India is to make the people fit
for gawerning themselves. But what have they done in Chota Nagpur?
They themselves say that for about a hundred years in that province they
have been practically able to do nothing in matters of education. Up
§ill 1766 those tracts were independent and managed their own affairs,
After that they gradually came under British rule. It was only in 1854
that those tracts were declared to be backward. Any one who had the
privilege of living even for & short period in close touch with the people
'of Chista Nagpur cannot but declare that the people of that area are as:
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forward in their sincerity, honesty of purpose and in their devotion to their
duty as any man in any other part of India. They are as rational, us dis-
<criminating and as advanced in education as many, other districta of Bihar
and yet a different treatment is meted out to them under the provisions
of certain blessed sections of the Government of India Act. In theory it
is all very well to say that they are governed by the same laws as other
Biharis; the little differences that are introduced are to suit the special
circumstances and that too very rarely; but in fact the wishes of the
Deputy Commissioners are accepted in all cases. No recommendation
as far a8 we know of any Deputy Commissioner has failed to be made
into & Regulation. I shall be obliged if the Honouratle the Home Member
can give any instance in which the recommendations of a Deputy Com-
missioner have not been given the force of a Regulation and law. 8ir,
if there is any deficiency it is due to this—one man’s autocratic rule in
the form of Regulations. And what are these Regulations? Let us

examine the one instance cited by the mover of the amendment. The -

Local Self-Government Aot came into force in 1924. Acocording to the
provisions of that Act non-official members have the power to elect non-
official Chairmen of District Boards. But the Deputy Commissioners of
Chota Nagpur did not want to give the slightest power to non-official
members and hence their recommendations that the non-officials of those
districte were unfit to manage the affairs of the Distriet Boards. It is
sstonishing that when these very men Mhppen to possess only a few acres
of land in other adjoining districts they tecome fit to discharge the duties
of Chairmen efficiently. Such instances are not wanting when a man
has been recorded as a voter in two districts. Other Regulations will be
found to be as unreasonable as this if scrutinised. Sir, these districts
have long been kept as backward under vain excuses, Now the Govern-
ment should te more impartial and they should at once extend the same
privileges to the people of these tracts as are enjoyed by their neighbours
in other districts of Bihar.

Mr. Jamnadas M. Mehta (Bombay City: Non-Muhammadan Urban):
8ir, I move that the question be now put.

MOTION FOR ADJOURNMENT.
PoSTPONEMENT OF THE CONSIDERATION OF THE INDIAN CURRENCY BILL.

Mr. 8. Srinivasa Iyengar (Madras City: Non-Muhammadan Urban):

Sir, I rise to move the adjournment of the House in order to

ey discuss the serious situation created by the decision of the

Government in putting off the discussion of the Indian Currency Bill till

after the disposal of the Railway Budget and till after the presentation of
the General Budget.

Sir. the question relating to the Currency Bill has been before the
country since the dissolution of the last Assembly and there is no excuse
whatever for the Government not proceeding in a8 normal way with the
Bill, as I understand they promised to do at the instance of the last
Assembly, of which I had not the doubtful fortune to be a Member. The
Finance Member, I understand, promised to bring up this Currency Bill

this Session, and when once the Bill was brought up'nothing was done .

to-it, it was left severely alome. I suggest the Government’s policy as
regards this Bill has suddenly chgnged. They wanted to surprise the
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country on the last occasion, to rush the Bill through on an unprepared.
country, to force the representatives of the people to accept the ratio they
suggested or the policy that they supported. I do not wieh to discuss the:
merits of the question, and I do not express any opinion onme way or
another as to what the ratio should te or what the currency policy should
be on “he present occasion, but it is quite clear that they wanted to take the
country by surprise, but when the Assembly naturally wanted time, time:
was given and it was agreed that it should be krought up now. Now having
raised the country, perhaps not in the way that was desired by the Finance
Member, and after having made far more numerous currency experts
than he perhaps imagined would spring up in answer to his demand, he
naturally feels afraid to face the storm and this Bill is dropped like a
hot thing and he will not proceed with it. He simply introduces it and
drops it, and we were told -yesterday by the Honourable the Home:
Member that it is s matter of very trivisl moment, that it will not.
' matter one way or the other: that things could be rectified after the
budget discussion,—and the Bill could be taken up at any time. What
then was the hurry of bringing this forward on the last occasion? What
was the hurry for this financial liberalism and other things which the.
Currency Bill promised, and why all this fervour for it? Why should
there have been after this fever this astonishing convalescence and sudden
cooling down? T suggest it wasgbecause they found throughout the
country, there had been & practically unanimous opinion as to the
great importance of this measure- The issues it raises are of vast
importance to the people. ~Many many interests are affected and every
moment’s delay in this must mean ome way or the other the loss
of so many lakhs of rupees to one set of interests and a gain of
so many lakhs of rupees to another set of interests, and it is:
idle, therefore, to justify delay in a measure which must naturally
affect the money market and which must enable speculators to:
indulge in various transactions and which also umsettles the finan-
ciasl and economic conditions in the country. Now I would sugpest
that rule 50 of the Legislative Rules is clear enough and it states that
supplementary or additional grants should be asked for only when the
amount voted in the Budget is found to be insufficient for the current
year or if a need arises for expenditure for which the vote of the Assembly
was necessary upon some new service not originally contemplated. There-
fore, it only allows supplementary budgets and additional grants in the
case of unforeseen contingencies or in the case of the amount not being
found suffici-nt by an accident, by an oversight, and, not to a case like
this where the Government must know that if it is 1s. 4d. it must be
80 much more expenditure they will have to meet, or if it is 1s. 6d. so
much less. Therefore, it is quite clear they kmow that in this case no
supplementary budget which would be within the meaning of the ‘rule.a‘
could be brought forward, and the proper time to discuss this question is
before the Budget, tecause it is admitted on both sides of the House that
the Currency Bill and the ratio go to the very root of the Budget. It
affects almost every head of the Budget, and, therefore, it was necessary
for them to bring up this matter as early as they possibly could. Then
again we were told that it was really not necessary to do this because
Members of the Hopse would be unaware of their duties to the country
or to the Government, whatever that may be, until they were in posses-



MOTION FOR ADJOURNMENT. 589

sion of the figures which were to be found in the Budget. But this ques-

tion of the ratio, the question of the Currency Bill is not a matter

which has to be discussed in connection with the Budget at all; the Budget .
has to be framed in connection with the currency policy of the country

undoubtedly and in connection with the fixing of the ratio; but you have

not to discuss the ratio or the currency policy in connection with the -
Budget, because the currency policy of the Government, the stakility

of exchange or the ratio that may be fixed at which you are to stabilise

the rupee—those are things which affect the permanent interests of the

country independently of any budgetary considerations for this year or

that year or 8o much revenue under this head or so:
much expenditure under that head. Therefore, it is obvious .
the excuse which was given is not any reasonakle or acoeptable

excuse to anyone who bestows a moment’s reflection -upon this question.

I consider that in addition to these arguments there is this fact that
the -main reason, the main purpose of thie delay is undoubtedly to forece.
this House, to persuade the Assembly to accept the ratio which is pro-

posed by the Honourable the Finance Member. That is the reason, I

submit, for the delay in bringing it up. the purpose of putting it off. If

you do not agree to this ratio, you will have to agree to so much taxation -
or you will not have these Provincial Contributions or you will not be gble

to get this or that. The Members of the Assembly are sought to be placed *
on the horns of an imaginary dilemma—that is the object of this procedure.

The Honourable Sir Basil Blackett' (Finance Member): Imaginary?

Mr. S. Srinivasa Iyengar: Of course so far as 1 am concerned. The:
persusnsive powers of the Finance Member may enable him to get votes
and that is the reason for the delay. It is imaginary so far as I am con-
cerned. 1 dare say he will be able to capture votes by this kind of con-
trivance, which I submit is wholly unjustifiable and should not be allowed .
in this House. Bupposing again, it happens contrary to the opinion of
the Government that the 16 pence ratio is nccepted by this House, then
it is perfectly obvious that various items of expenditure would have to-
be considered very carefully by the House. Retrenchment will have to
take place or slternative.schemes of expenditure may have to be proposed.
That will raise very serious considerations and it will not be possible with-
in the limited time at the disposal of this House to deal with the two -
complicated questions—(i) the general question of currency policy and (ii)
the budget figures for a particular year. The two things ought to be
separated. If the Government profess to do it in a scientific way for
stabilising exchange, they ought not to complicate it with the temporary
transactions of a particular financial year but should disentangle it from
those momentary things and put it on a permanent healthy and whole-
some plane. It is quite obvious that the procedure adopted is open to:
the severest possible condemnation both in the interests of the country
and T submit also by the voices of the Members of this House. I submit,
8ir, this is really trifling with the rights of this House when it has pos-
session of a Bill of first-class importance not to have it deliberated upon.
not to have it voted upon, by the Members of the Assembly in a detnched
fashion. In order that we may come to a conclusion one way or the
other with due regard to the totality of India’s interests, we should have
an unprejudiced vote. That will be possible only if it is taken at this -
stage and red herrings are not drawn or complications introduced in various - .
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ways. ‘‘You want this for your province? You want that for your de-
partment? Well, you will not get it unless you agree to this’’. That is
the kind of thing that will go on both in the House and in the lobbles and
we do not want that kind of advantage to be taken. We want a perfectly
straight vote upon this question and upon its merits long before the Budget
is taken, And the Rsilway Budget comes on almost immediately. It
is not simply the consideration of the Budget or the presentation of the
Budget. The Budget has to be voted upon and it has to be disposed of.
‘Therefore I submit, Bir, that the reason why this House should express
its opinion on the conduct of the Government by adopting this motion
is too cogent and obvious to need any further elaboration.

Mr. President: What is the motion?

Mr. 8. Srinivasa Iyengar: The motion is to adjourn the business of
this House for the purpose of discussing the serious situation created by
the Government in putting off the consideration of the Indian Currency
Bill till after the disposal of the Railway Budget and till after the presenta-
tion of the ordinary Budget.

Mr. President: Order, order. That is not the motion. The only
motion is ‘‘that this House do now adjourn.”’

Mr. 8. Srinivasa Iyengar: Yes. That is for the Chair to put the
.question. Bo far as I am concerned, it is a discussion of this question,
and therefore 1 submit that the House should adjourn for this purpose b
way of expressing its opinion upon the conduct of the Government. ¥
have nothing more to add.

*Mr. M. R. Jayakar (Bombay City: Non-Muhammadan Urban): Sir,
I rise to support this motion that the House do adjourn; and the grounds
on which I support it are these, that in keeping back the Currency Bill
to such & late date the Government are practically going back upon the.
promises which they made in the course of the debate which took place
in the month of August last. I had not the fortume to be in this House
then, but I remember following the debate very carefully and I hold in
my hand an authenticated copy of the proceedings as‘they were reported
from time to time. If I may recall to the mind of the Honourable the
Finance Member the promises which he made in the course of the speech
which was made by him on the introduction of the Bill and also in the
course of the debate which took place on the motion of Diwan Bahadur
Rangachariar that the Bill should be cifculated to elicit opinion, three
distinct statements were made by way of promises to the House. The
first was and I shall quote the very words of the Honourable the Finance
Member which be used at that time—that this House would have the
chance of discussing this Bill in an atmosphere of cool detachment with-
out bringing into the question any other side issues, that they would have
the chance of discussing thie Bill entirely on its merits.

The Honourable Sir Basil Blackett: I would like to know which is the

quotafion. .

.Mr. M., R. Jayakar: T will give it very shortly. And in the course
of the debate it was further stated in reply to Diwan Bahadur Ranga-
chariar who urged that-the Bill had been presented with precipitancy, that
it would be presented in an atmosphere where there was not the slightest
hint of a fait accompli. The third statement made in the course of tRat

S

- *8peech not corrected by ths Honourable Member.
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debate was that Members would have ample opgortun.ity of stating their
views upon this Bill so that Government would h?ve ample time to ad-
just the difficulties which might arise. Y

Now, Sir, as regards the first I would just ask the attention of the House
to the statement made in the course of the debate by Diwan Bahadur
Rangachariar, which statement was practically accepted by the Govern-
ment. 1 refer to the speech of Diwan Bahadur Rangachariar at page 216
where he stated the needs of this House, which on this occasion were
practically conceded by the Government Benches. What the Diwan
Bahadur stated was:

“ The very reason why I have come forward with this proposal is that the subject

should bhe considered in an atmosphere free from the heat of the moment and in
& calm and cool one.”

That was one of the grievances of the House at that time and that
grievance was conceded by the Governnfent Benches who had the grace
on that occasion to accept the amendment proposed by the learned Diwan
Behadur. Then in the course of his speech, Sir, this is what the Honour-
able the Finance Member stuted, and if I may take the liberty ‘of calling
his attention to that statement T shall do so:

“ The Government have been accused of precipitancy in bringing this Bill before
the Legislature this Session so soon after the issue of the Report. As against this
I am glad to be able to record that it has been recognised in quarters which are not
usually on the side of Government, that the Government are to be congratulated on

iving the Assembly the earliest possible opportunity of considering this question. It
is 1 think o sufficient answer to those who accuse us of precipitancy to ask them what
they would have said to us if we had refrained from bringing this Bill forward now
nd had waited till the next Delhi Bespion. We have been unjustly nccused in the

inui.ez‘cf Dissent of deliberately presenting the Commission and India with a fait
accompli.”

These are the three quotations which make out the point.
'The Honourable Sir Basil Blackett: What point?

Mr. M. R. Jayakar: Now, Sir, may I ask the Government Benches
what is the idea ir keeping back this Bill in a most unnatural way? I
should have thought that & more natural process would be to get a decision
from this House upon really the calculation of our unit of vﬁe, if I may
say 80. As such this Bill ought to be considered by this House before
tho Budget is considered, because it is inextricably mixed up with the
Budget. Is it the intention of Government that this delay should have
this disadvantage, that it should become favourable in the sense of show-
Ing greater price adjustment for the de facto ratio? I live in a room where
little birds come every morning, and a little bird came and told me two
days ago—T. ﬁol_ae it was not making a true prophecy—that the idea of
keeping back this Bill is to set one province against another, and thaf the
Govemmept propose to do in the following manner. If I lll:l,'l wrong T ho,f.;:
to be forgiven. But is it the intention of Government to present the Bill
in a manner which will put us on the horns of a dilemma? Will the pro-
vinces be told, with a view to accept the 18d. ratio, that there will be so
rouch surplus which will go to reduce provincial contributions? Will
Madras be told: ‘“Well, Madras, look here; you must support the Currency
Bill because that leaves a surplus so that the Madras contribution becomes
lqaa_and f:.h:a Bombay contribution becomes' greater?’’ 8o that the prin-
ciplé of divide and rule in a short compass will be applied to the con-idera-
tion of this Bill. Is it the intenti.on of Government to do these things, °

L
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a8 my friend, Mr. Srinivesa Iyengar, said, to do s considerable amount
of lobbying on these questions, setting up one province against another?
1f it is not so, may I lmow what is the reason for reversing this most
natural order of things? If you come to this House and block its deci-
sion on a most important Bill which enters into almost every f:ﬁure of the
Budget—because we understand the rupee to be the unit of value for the
whole of India—if inatead of having the most natural order, you keep up
sour sleeve the Bill until such time as you propose to bring it before the
iluuse, which is the time when possibly the provincial issues will be cast
in an iron manner, I do say, Sir, that it is a most flagrant breach of the
promises which were made by the Government on the last ocgasion. We
do desire—and I am voicing the sentiments of a very large section of our
countrymen—that this Bill should be presented to this House in an at-
mosphere of cool and dispassionate detachment, at a time when no issues
are likely to arise which involve the setting up of one province against
another, which raise those sordid elements in one province against another,
which raise the cupidity of one province against another; if I may say so,
in an atmosphere when tha plain issues-of this Bill alone will be considered
on its merits as they affect the whole of India, not one province against
another; and I submit, 8ir, the Government are depriving this House of the
fiispaaaionnte and cool atmosphere in keeping back this Bill for such a long
time. )

There is another ground that I would urge why Government should
have presented this Bill now. Speaking to a bench of Englishmen, may
I quote: “‘It is one of those issues which by fear of change perplexes the
country’’ as one of your poets has sdaid. It is causing much agony and
suspense that such an important question should be kept aside, when the
Bill should have been presented to this House within the first week or
two of the present Session. Instead of doing that the Government are
keeping back the Bill; and I fear, Bir, it will come at a time when there
will be very little chance of having the plain issues considered apart from
the consideration of other matters.. On these grounds, Sir, I support the
motion for adjournment.

The Honourable 8ir Basil Blackett: Bir, while recognising the
strength of the objections that were voiced by my Honourable friend the
Leader of the House against this motion this morning, I cannot help feeling
in my personal capacity some pleasure in knowing that this motion has
slipped through the narrow meshes of that sieve with which you, Bir,
ery all the ruggestions for motions for adjournment, because i gives me
an opportunity of attempting to dispel some at any rate of that fog of
prejudice which it is being sought to create in regard to the Government’s
decision on the question of the order in which the Currency Bill is to bo
taken up. T think there has been some genuine misapprehension on this
subject. But that T should have thought would have been cleared by the
full statement that was made of the Government's reasons for their deeci-
sion* in the Houne vesterdny. On a previous oceasion, when it came up,
Mr. Jinnah in particular used some rather strong language; but I cannot
help thinking that in'the light of the further knowledge which is now open
to hun.‘he m_unt_feel that some at any rate of the things fhat he raid were
not entirely justified; and T do feel that the whole House ought to realise
that if they give that ealm deliberation to this subjeot which T agree with
Mr. Jayakar in regarding as desirable—though T am not so optimistic as
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be is in thinking that it is probable—they will sde that any other course
than that chosen by Government would have "been unfair both to the
House and to the Government and would have compelled this House to
discuss the question of the ratio while in the dark as to some very import-
ant and relevant fucts and figures. I can well understand that it is un-
pleasant for those who advocate a different ratio from 18d. to be brought
fuce to face with the fact that a lower ratio not only plays havoc with
every budget in the country, but also plays havoc with the Government’s
policy, in which they have the full support of the House, of reducing and
eventually getting rid of the provincial contributions at the earliest pos-
gible moment. That fact exists and is not altered by the date on which
the Budget is introduced or on which this Bill is discussed. That fact
-exists to-day. If the Bill is discussed before the Budget, that fact exists
just as much ag if the Bill is discussed afterwards. But the Government
are surely entitled to bring to the attention of those Members of the
House who desire to discuss and decide this question in the interests of
India the exact extent and bearing of the ratio on the budget figures; and
I think it would have been much more reasonable if this House had
brought a motion for adjournment to complain, if the Government had
80 decided, of the Government's decision to bring the Ratio Bill before
the House beforc introducing the Budget. I have no doubt that that
would have happened if that was the position the Government had taken.
When, therefore, I hear Yhe accusation made that there is some trickery
‘in this matter, that there is some question of breach of faith on the part
-of Government, I am inclined to rub my eyes and ask what all this ex-
-cited language portends. I think it is natural that I should put to my-
self the further question whether, if there is any trickery in this matter,
there has not been some attempt to trick the House into expressing a
final view on the question of the ratio in blind blissful ignorance of some
very important consequences; and if faith enters into this matter at all,
does it not argue a deplorable lack of faith in the advocates of 1a, 4d. if
they are so desperately afraid of discussing the ratio in! the light of relevant
facts and figures? {The adjournment has been moved in order to protest
against the Government's decision to bring this Bill forward after the
budget figures are known to the House. T do not question, no one ques-
tions the indubitable right of the Government to choose the order in which -
it should run its business. T do not question either the right of this House
if the order in which the (Gjovernment chooses to put down its business
is likely to cause serious damage to Tndia to make n protest against that
decision. If a delay of even two or three weeks were going to damage
India nerioqd‘ly in this matter, then there might be some reagon in fhis
motion. T ghould be the lnst to deny the importance of an early and finnl
decision on the question of the ratio. T have always preased that the
decision should be an early one. T never concealed from mvself nor from
this House in August last that the decision not to proceed with this Bill
at that time had some consequences which must be detrimental Both to
the market and to India in general owing to the nbsence during theehusy
season of absolute certainty as to the continunnce of stabilitv of exchange.
But it was deliberately decided by this House and accepted hv the Govern-
ment that the advantages of an immedinte decision were outweizhed by
the advantnges of postpomement in order that there might be no risk of
the House rughing into a premature decision on this matter in ignoranea
or withoutea complete understanding of the irsues involved. Mr. Jinngh
was one of the foremost on that oecasion in pressing that time shovld ha

o2
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given in order that Members of the House might study the minutes of the
evidence which were not then available . . . .

Mr. M. R. Jayakar: They are not stil available.

The Honourable Sir Basil Blackett: I shall be very glad to lend the
Honourable Member copies and he can use the next four weeks to read
them. The minutes of evidence have been on sale all over the' country
for at least three months and were available actually before, and so I
think the Honourable Member should withdraw that statement. Mr.
Jinneh, as I said, wes foremost in demanding that time should be given.
That was nearly six months ago. Is it unreasonable that the Government
should ask for a delay of one month more for precisely similar reasons in
order that the House may be able to come to a conclusion on this very
important matter in the light of a full understanding of the facts? It is
common ground that the reduction of the ratio from 1s. 6d. to 1s. 4d. must
have disastrous consequences on the budget . . . .

Mr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly: Non-
Muhammadan Rural): No, no, not disastrous.

The Honourable 8ir Basil Blackett: If that is contested, then does
it not absolutely prove that it is necessary that the budget figures should
be before the House before it comes to a conclusion on this very im-
portant matter? The effect on the Budget is the same whatever the
date of the decision on the ratio. It is not the Government which is
respongible for this Bill coming up for discussion in a Budget Session. It
was the deliberate decision of the last House. From the moment that
that decision was taken it was absolutely inevitable that the Budget for
1926-27 should be prepared on the basis of 1s. 6d. No other coursc was
possible.  All the proceedings of the Standing Finance Committees have
naturally had to be conducted on the basis of 1s. 6d. for the Budget. All
the figures that were put beforc the Standing Finance Committec were
necessarily on that basis. - There could be mo possibility of putting the
figures on any other basis before that Committee, at whatcver moment
at the earliest possible date in this Session the Currency Bill had been
discussed. 1f there was a decision now, and that decision were in favour
of 1s. 4d. the Demands for Grants would have to be presented to
this House in exactly the same form as if there was no such decision. It
is quite impossible to alter the figures at this date. I agree that there
are difficulties qwing to the fact that the ratio was not decided last
August but it is quite impossible to avoid those difficulties, and the
question was whether any advantage was to be gained by a discussion
or a decision on the ratio before the Budget was introduced when the
Government would have been in possession of facts and figures which
they could not disclose to the House without disclosing the contents of
the Budget and when a decision could not alter the fact that the Budget
would still have to be presented to the House with figures on the 1s. 8d.
basis. The position, I think, is perfectly obvious. There was no_chome
but to prepare the Budget on the 1s. 6d. basis. That was the deliberate
decision of the last Assembly. If we had brought this question of the
ratio up before the -Budget, we should have been working in the dark
as to figures which the Government would possess but would not be able
to disclore. Certainly inconvenienoes are involved in discussing some
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of the budget figures in advance of the ratio, hut that was an incon-
venience which was the inevitable consequence of the decision of the
House last Augnst, to postpone the decision on ‘the ratioo I do not
understand what the last speaker, Mr. Jayakar, was referring to when
he said that there was some breach of promise on my part in this matter.
I found it difficult to know when he was quoting me, though I some-
times recognised my prosaic phrases among his more polished ones, but
I heard nothing which even remotely suggested to my mind that any
promise had been given either by myself or by-any other Member of the
‘Government or on behalf of the Government that the Currency Bill
would be brought up for discussion before the Budget was intro-

duced .

Mr. M. R. Jayakar: I meant to say, Sir, that the Honourable the
Finance Member said that the Bill would be presented in an atmosphere

in which it would not be regarded as a fait accompli.

The Honourahle Bir Basil Blackett: I think my argument was that
the advantages of bringing it up in August last were that it was very
difficult not to prejudice the issue in favour of ls. 6d. if the Bill was
postponed from last August till & later date, because the main argument
of the opponents of ls. 6d. at that time was that it was not too late to
change as prices had not settled down. That has nothing whatever to
do with the question whether it should be brought in before or after
the Budget. I pressed at that time, in view of the importance to the
market, for an immediate decision. I agree that it is very important,
and it is & matter which I have always stressed. But after six months’
postponement last August, for the express purpose of securing a.decision
‘in the light of fuller knowledge and understanding, I claim tha$ there
is complete justification for a further postponement of ome month on
precisely similar grounds. The market and the whole of India are
immensely interesteq in an early decision, and there is no conflict of
view in this House that that decision ought to be taken in this Session,
But even more important than a decision to-day or to-morrow, is a right
decision, and if a right decision is to be reached, the whole facts ought
to be clearly before those who are going to decide. =~ Why has a decision
this month suddenly become vital? It was not vital, though it was
very important last August; it is not vital now, surely, that the decision
should be taken on the 8th or 9th of February, rather than on the 7th
or the 8th, or the 9th of March. The market long ago realised that,
once the Bill was postponed last August, it must necessarily continue
to work in a state of uncertainty, for a time. That state of uncertainty
will continue no doubt for rmo&er month.  The speculators to whom
Mr. Srinivasa Iyengar referred will no doubt find postponement of their
cherished hope of profit out of persuading the Legislature to reduce the
rate to 1s. 4d. uncomfortable, especially if they are ampeculating with
borrowed capital: But we are not here to consider the interests of the
speculator. We are here to consider the interests of the honest merchant
and trader and of India as a whole, and they, unlike the speculator, are
interested in a right decision. I claim that if that decision is to be a right
one it should be one taken in the light of all the available facts. A.ny
attempt to bbscure those facts can only lead to a risk of the decision being
a wrong one. I submit, Sir, thats if the meaning and purpose of this

»
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motion are clearly ‘analysed, it comes simply to this, that the House is-.
being asked to censure the (Government for refusing to allow the House

to run the risk of being misled. T feel confident that the House will
not. support the motion. (Applause.)

8ir Purshotamdas Thakurdas (Indian Merchants Chamber: Indian
Commerce): 8ir, I support the motion that the House do adjourn be-
cause I feel very strongly that the decision of Government to delay consi-
deration of the Currency Bill till the 7th March, is without precedent,
is unjustified and requires this House to follow an unnatural method of
voting the two Budgets. It will hamper due consideration of the correct
standard of value to be put on the Statute-book and to that extent it is
a source of grave danger in the interests of the country. Sir, on the 26th
of last month, when the Honourable the Finance Member made his first
speech he told us of & startling discovery that he had made, that there
wos a general feeling in the House that the Currency Bill should not be
brought up for consideration till after the general Budget was introduced.
When he found Member after Member on this side of the House rising
from his seat and disowning any knowledge of the sort of opinion which
seems to have influenced the Honourable the Finance Member in the
decision that he then announced, he very soon found the Honourable

the Leader of the House run to his rescue. = The Honourable the T.eader
of the House then said:

“1 must really ask the House, however, to bear in mind that no Government can
hand over the carriage of its own case to the House. The Government must observe
their reasonable rights in these matters, just as the carriage of a case is with the
plaintiff, if he is the plaintiff, and not with the defendant. However, I have no
doubt that the observations that have fallen from Members of this House in this debate
will receive careful consideration of Government.’’

The result, Sir, of that ‘‘ careful consideration '’ was announced to us
yesterday.  The (Honourable the Finance Member asked why has it
beecome necessary to have a decigion of this House on the ratio on the
7th or 8th of this month. I do not know what insinuation the Finance
Member meant in that remark of his, but I may tell him that ever since
the 25th of last month leaders of the various parties on this side of the
House have been in communication with the Honourable the Leader of
the House, and in case the Honourable the Finance Member does not
know what has transpired by way of persuasion between them behind
the scenes in the Lobby, T am quite prepared to give him the information.
Tt is only, Bir, because of this consideration given to the Leader of the
House by some of our leading members that the Finance Member is
able to get up to-day and say, what is the significance of taking up the
Currency Bill now, and not some time in March.

The Honourable Sir Basil Blackett I may say that I was fully in-
formed of a great deal that went on in the Lobbies, perhaps some of it
not known to othgr people.

gir Purshotamdas Thakurdas: I wonder what the Finance Member
refers to. Let him say it frankly; but what I refer to is what happened
between the leaders of the various parties on this side of the House and
the Leader of the House, the Honourable the Home Member, Sir. The

fact of ¢he matter is, 8ir, that ever since the 25th, when this House came-
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to know that the Finance Member wanted the support of something in
the Budget in order to get his 1s. 6d. ratio, eVer since that moment,
there has been a strong feeling on this side of the House that that artificial
support to that ratio should not be made available to him; the reasons
for which, 8ir, I propose to put forward to the House forthwith. It now,
8ir, comes to this, that the Government who have the privilege of arrang-
ing the business of the House have 'decided to abuse that privilege.
Various Members on this side of the House got up and told the Govern-
ment that they never gave the impression to the Finance Member that
the Budget and the Ratio Bill should come up together. The Govern-
ment however now say—and we had it to-day very plainly from the
Finance Member—that the inducement of provincial contributions and any-
thing else which might go with the next Budget, which it is for the Finance
Member again to make up and put before the House, is absolutely neces-
sary in order that the House may approve of the 1s. 6d. ratio. It is to
that, that the House has very strongly objected.

The Honourable Sir Basil Blackett: Why?

8ir Purshotamdas Thakurdas: The reason is clear. The ratio is not for
oné Budget but for 50 Budgets and more, and the Finance Member at least
ought to know that instead of asking that question.

The Honourable Sir Basil Blackett: I still ask, why?

Sir Purshotamdas Thakurdas: May I ask whether the Finance Member
is prepared to guarantee that with 1ls. 6d. on the Statute-book there will
be no more deficit Budgets even after he has left India? Or is he only
anxious to balance the Budget for sthe period of his office and let the
deluge come upon us after that? We are, Bir, concerned with the correct.
ratio which will tend to the prosperity of the country as a whole and for
good. We are all concerned with provineial contributions, and my province
is concerned most because it comes last. But I do not wish, Bir, to say
more on that to-day because my time is limited. My point to-day is to
mike out that theestep which the Government have taken is absolutely
unjustified and is without parallel in the history even of the Government of
India. Now, Sir, what has happened since the 25th of January? The
Finance Member proposed to put off the question of the ratio for 40 days.
Let us see what the Finance Member cnid at the August Session of the
Assembly; I am quoting from page 211 of the Official Report, and it is
his speech on the 28rd of August. He there said, Sir:

‘“ The subsfitution of certainty for uncertainty will be welcomed by every one and
cannot fail to bring economic and social benefit to the try as a whole. TInstability
inevitably brings undeserved losses upon the people of a country and it is only the
speculator and the profiteer who can gain theragy. at the expense of both the producer
and the consumer. As I have already said, I do not propose to pursue the question
g{h the rate f'gﬁther lnt. this .“%e,hmld argue thehmmn% ll’m- preferring 1s. 6d. to any

er rate. e only point whic make is that stability of
Statute is desirable and desirable at once.”" . v th-e rapee ensured by

The Honourable Sir Basil Blackett: What did you say? .

8ir Purshotamdas Thakurdas: It does not matter what T said. I did
not say a word and if the Finance Member has forgotten he mav look up
the proceedings. What is the good of asking me what I said?

The Honourable Sir Basil Blackett: Why did you not protest against
postponement? . . .

»
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8ir Purshotamdas Thakurdas: I did not protest against postponement
for the obvious reason, Sir, that the Finance Member got the Government
of India to pué the Assembly in the most unenviable of all positions, name-
ly, by giving a few members a copy of the Report less than a month
before, and the evidence and the appendices only 10 days before. It does
not lie in the mouth of the Finance Member who treated the Assembly
so badly last August to complain that I did not protest. How could I
when he himself dare not press his own view although he was so anxious
to. Then, Sir, on page 214, the Finance Member goes on and says:

““Once the report was issued, no option remained for the Government but to
announce that, pending consultation with the Legislature, they would maintain the
ratio at 1ls. 6d., and once they had made this announcement, it was essential that the
interval before consultation took place should be as short as could reasonably be
zrranged. It is true that with a good monsoon "axchsnge is now showing strength
and that during the next six months any action by the Government to maintain
exchange is likely to take the form of action to preveni its rising above ls. 6 5{16:!.
as in 1924 and 1025 and that a fall is un]ikely, 80 that no question of the sale of
sterling is expected to arise during that period.”

That is, Sir, the importance he gave to time in considering the question
of the ratio. Five months after that have passed by. The Assembly met
last month, and the Finance Member, Sir, now finds it necessary to post-
pone consideration of the Currency Bill until there is something in addi-
tion which he can put before the Assembly in order to make his 1ls. 6d.
even a ratio which can be tolerated by the Assembly. Instead of his find-
ing himself in the enviable position of having to oblige India by keeping
the exchange from going over 1s. 6 8/18d., as he very optimistically
expected last August, he had the greatest of difficulties in maintaining
exchange at 1s. 53d. and in preventing it from going below that lower
gold point of 1s. 8d. He had, Sir, to part with India’s resources to the
extent of £16 millions in this, and unless he now finds some method by
which he can please the Assembly by an extra present, temporary and
short-sighted though it may be, I say that he is afraid of approaching the
Agsembly. That, 8ir, iz the reason whyv he has got ,the Governmente of
India to postpone the consideration of the Ratio Bill until next March.
That, I submit, is the clue, and I say tha$ that should not be tolerated by
the House. We on this side of the House clearly saw through this game
on the 25th January last and we felt that the earliest possible opportunity
must be taken in order to expose this trickery. Now, Sir, this much for
the unworthy part of the Government in this, the manipulation of the
arrangement of the business before this House. I have not the least doubt
that when the Ratio Bill is considered on its merits, as it is "bound to he
by this sane House, all these manceuvres will be borne in mind.

But now, Sir, I propose to say a few words regarding the practical
difficulties involved by the Government’s decision. We are asked, Sir,
to vote the Railway Budget. The Railway Budget, if it is framed on a
1s. 4d. basis, or if the ratio is changed to 1a. 4d. afterwards, will involve
an additional expenditure on the revenue side to the extent of about a
crore. (The Honouratle Sir Basil Blackett: ‘“More.””) On the capital
side it will involve an expenditure, an extra expenditure of a crore and a
half. (The Honourable Sir Basil Blackett: *‘ Far more.’’) Well; that is
enough for my purposes and is from figures given to the Currencv Com-
mission: the Honourable the Finance Member must not interrupt me as my
fime is limited. Now, 8ir, I ask, is this the right way to deal with a
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commercial Budget, a Budget which you have been imploring Members
of this House not to treat as a political question? Is this the right way
to deal with it? How are Members on this side of the House, Sir, to muke
cuts? Supposing they wanted the 1s. 4d. basis; how are they to make
.cuts if the present Budget is presented on the basis of 1s. 6d.? That is
the question; but the most surprising part of it all is, Sir, that ever since
the period the Government of India started presenting Budgets, I would
like the Finance Member to name me any period or any year, when, after
the presentation of the Budget and the introduction of the Finance Bill,
any other Bill has ever been introduced or considered by this House until
the Finance Bill left the House for the other Chamber. What is now pro-
posed to be done? On the Tth March, Sir, the Currency Bill is to be
brought in. That Bill is a contentious Bill. There is u diffcrence of
opinion on it. There is a strong Indian opinion that this ratio cannot be
‘put on the Btatute-book. It may take two days, it may take a little more.
I+ may have to be referred to a Seleet Committee. The Finance Bill,
Sir, must leave this House and go to the other House and must be passed
into Inw before the 81st March. Now, I ask Government Members on the
opporite Benches whether from a practical point of view they are not really
trying to stanmpede this House if there is a difference of opinion? (The
Honourable Sir Basil Blackett: ‘‘No.”’) What is the good of saying ** No'’,
Bir? It is good enough to say ‘‘No'’' at present. Where is the time? All
these years we have been told that after the 1st March until the 20th March,
until the Finance Bill leaves this House, nothing else can he eonsidered.
‘The Members on this side of the House have always bowed to it. No
non-official day even for the most urgent matter has been given during this
period: now, because it suits the Finance Member, who wants to enlist
non-official support for what is a lame suggestion of his, namely, the
1s. 6d. ratio, you make room for it ; and if there happens to te a substantial
difference of opinion, you will then tell this House, ‘‘The Finance Bill
must be passed by both the Houses this month. Therefore you must
pass this Budget. We shall look into the question of the ratio next year''.
This is the sort of stability, 8ir, that the Finanoe Member is very anxious
to give us. All that*he wants is: ‘‘India may have stability, but only on
‘the terms which the Finance Member wants’’. Indian India says: ‘‘India
‘will take stability at the rate which suits India and not at anybody’s
Bidding”’. That is the reason for the motion of adjournment, and I support

that the House do adjourn.

Mr. Jamnadas M. Mehta (Bombav City: Non-Muhammadan Urban):
Sir, T wholeheartedly support the motion for adjournment moved by the
President of the Indian National Congress. The entire public opinion in this
country is behind this motion for adjournment; the President of the Indian
National Congress represents the considered opinion of the educated com-
munity and the masses of the people of this country. (Honourable Mem-
bers: * Question?’’) Sir, Government are breathing hot and cold in this
matter. (Honourable Members: * Question?’’) You will soon know it—
thev are breathing both hot and cold on the question of this Bill.e In
August ‘last nothing was so important as the immediate passage of this
Bill. The interest of all India, we were told, required that then, in August,
we should settle the Bill once for all. That was for the good of India.
Now it suits the Finance Member to say that we shall not consider it for
nearly two months after the opening of this Session—it does not matter—
-and even tHat is of course for the good of India. Tf you delay it, then if
is for our good; if you hurry it, it # for our good; only if the delay and
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hurry are at the bidding of the Finance Member, I think this kind of breath-
ing hot and cold in the same breath is a thing which is an insult to the in-
telligence of the House. The Finance Member is putting the cart before
the horse, and the House is not going to allow him to do it. 8ir, he knows
and the country knows that the Currency Bill should be regarded as a
matber of permanent importance, that it affects the financial policy of the
Government; that being so the Currency Bill should not be tied down to
the chariot wheel of a single vear’s Budget. What the Finance Member
said is that he wants to tie down this question of the ratio and of the cur-
rency to the chariot wheel of the next Budget. I say, Bir, this is & most
unnatural thing. The ratio question is a matter of importance for all time
to come; and the Finance Member knows it, (The Honourable Sir Basil
Blackett: ‘“‘Hear, hear’’.) I am glad you say ‘‘Hear, hear, but you
seem to be deaf all the same, bacause it is a most unnatural thing in the
world that if you regard it as a matter of permanent importance you should
tie yourself down to the momentarv question of a single vear’s Budget;
and vet that is what vou are doing. 8ir, the Finance Member is con-
vinced that 1s. 6d. is the best ratio. If that is so, why does he not place
its bencficepee forthwith on the Statute-book to-day? If that is the best
for the country, why do you deprive us of is heneficence even. for a single
day? If on the contrary, it is not the best ratio, why prolong its iniquitous
career for a day more than is necessarv? That is the question. If you
think it is good, come here and now; if it is bad, come here and now.
But you know if you come here to-dav, von will affect vour complacency
in & moment that you cannot contemplate with equanimity. 8ir, there is
the further question of the convenience or inconvenience to which this
House will be put, as 8ir Purshotamdas Thakurdas has very ably shown.
If the question of the ratio is a matter of great importance, then where
is the time nfter the 7th of March when that Bill can be considered in
detail and in fullness? Members will have the budget figures, piles of
books weighing about one ton, to be studied, mastered and debated in
the course of two or three weeks; and side by side we will have running
parallel a Bill the importance of which has not been ‘exaggerated by any-
one. How can the House do it in the short time at its disposal and why
should the Government hustle us in that manner. The pros and cons of
the ratio are given by the Currency Commission in their Report. If 1a
6d. is so beneficial, its results are stated in all the fulness, all the detail
in the Report of the Currency Commission; the Members who want to
study the beneficence of that Ratio will find it stated there. TIf they are
true, we will be able to understand. If, on the other hand, theyv are not
true, our opinion is not going to be changed because of a single year's
figures. Tn a temporary period of twelve months you who can manipulate
the currency will manipulate the Budget and try to show that the fate
of Indin hangs on this Budget and therefore you please try and have
1s. 6d. That is the most unnatural way, the most unreasonable way,
which n Government conscious of its strength will ever adopt. If you are
conseious of the truth and the s‘rength of vour case, this is not the manner
in which you should proceed. Therefore, vour procedure deserves the
greatest condemnation and this House should adjourn as a protest.

The Honourable 8ir Charles Innes (Member for Commerce and Rail-
ways): Sir, what impresses a layman who does not pretend to be an expert
in currency matters is the heat which these currency matters seem to
engender. I have done my best to understand why Sir Purshotamdas
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Thakurdas and Mr. Jamnadas Mehta nttach such importance to the bring-
ing on of the discussion of this Bill at a very early date. I understand
that the feeling behind their speeches is this. They feel that the Govern-
ment are taking an unfair advantage of their position as the Government
and that they are trying to trick the House; as Mr. Jamnadas Mehta put
i, they are trying to get this ratio Bill, which we all admit to be a Bill of
the greatest importance, a Bill which is going to settle once and for all,
the ratio for India, considered in the light of a single Budget. That, I
understand, was the point tried to be made both by Sir Purshotamdas
Thakurdas and Mr. Jamnadas Mehta. Well, Sir, I may say that we in
the Government did recognise that we were likely to give rise to that im-
pression, but nevertheless we decided that it was right tha’ we should
bring on this Bill on the date we mentioned. It is perfectly true that
the question of ratio should not be decided in the light of ﬁgures of a
single Budget. At the same time, you cannot call a question of ratio a
question of principle.. I think everybody will admit that whether we
adopt 1s. 4d. or 1s. 6d. depends upon the balance of advantages and we
definitely decided in the Government that the House would be able to
decide in which way the advantages lay only if they had the facts before
thern. It may be, as Sir Purshotamdas Thakurdas says, that that lets
us open to the charge that we are offering the House the inducement on
the one side of having provincial contributions lessened or taken away
altogether, and on the other hand their choice of taking the 1s. 4d. ratio.
But, Sir, surely it .is a relevant consideration that if you revert to 1s. 4d.
you may have to postpone the liquidation of vour provincial contributions,
P ‘and surely the House should know how the facts lie in that matter.
""" Similarly, the House should know in the light of the Budget
whether the reversion to 1s. 4d. means additional taxation, or whether it
means the postponement of useful measures of reduction of taxation. Sure-
ly again the House should know whether reversion to 1s. 4d. means the
slowing up of railway development. I should like to assure the House
that that was the only consideration which weighed with the Government
when we decided on this date. We thought that before the House came
to a decision on thid important matter, they ought to be able to balance up
for themselves the advantages one way and the other, and we felt assured
that they could not balance the advantages unless they had the facts before
them. There was no other consideration at the back of their minds. I
am quite prepared to admit, as Bir Purshotamdas Thakurdas has put it,
that there is bound to be a certain amount of inconvenience, especially
in regard to the Railway Budget. Sir Purshotamdas Thakurdas ealoulated .
that if we reverted to ls. 4d. our revenue expenditure on the Railways
would be sent up by at least a crore and our capital expenditure by 13
crores, and he went on to sny that when Members have that prospect
before them, how can they make cuts in our budget. I have introduced
many Railway Budgets and the House will remember that our Railway
Budgets when they are put before the House are Budgets which have been
scrutinired most carefullv by the Railway Finance Committee and I have
always tried to get the House to come to the position in which they accept
our estimates—for after all thev are only estimates—and use their power
of moving motions for reductions merely for the purpose of bringing up
matters for discussion. That I think is the answer to Sir Purshotamdas
Thakurdas. The only point I wish to make now is +that I would like
the House to feel that we are not trying to trick them in any way at all’
and that’we have decided most deliberately that there is no immediate:
. . .
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reason, no urgent reason, why this Bill should be brought on at this parti-
cular moment and that it is better in the interests of India that when the
Bill is considered at any rate the House should know what the immediate
effect is going to be on the Budget for 1927-28.

Mr. Arthur Moore (Bengal: European): Sir, I am rather in a difficult
position because, when as a new Member for the first time I feel moved
to address this House, I find myself very much out of sympathy with the
extreme right and the extreme left. I should like to put forward some
of the ressons why Government having a perfectly good Bill, as I think
it is, should have produced it and some reasons why my Honourable
friend on the extreme left should not attack them for postponing it. I
have no sympathy at all, Sir,—and 1 think that there are other Members
-of this ‘group who have the same feeling—with the way in which Govern-
ment have handled public business this Session. The Steel Bill was
originally, we were told, to come back fram Select Committee early last
week and this weck we were to be considering it. The whole programme
was changed when the Bill was postponed for a week. The bottom drop-
ped out of the Government programme. They have nothing to offer us
‘this week, although they have this perfectly good Bill in their possession.
Three Members of this group have gone away for the week, because they
were assured that there was no real business doing and we all were going
round trying to find private Members’ Resolutions (Honourable Members:
" Who?'") to fill Government papers. (Honourable Members:
““ Who?'") Members have been going round and trying to get & chance
of putting down Resolutions.

Now, when I turn to the extreme left, I find that I have no more
sympathy with their attitude. I am told that amongst those who sit
‘behind the Honourable Member who moved the adjournment there are
several who are in favour of 1s. 6d. and I understand that those Members
would very much like the discussion postponed till the Budget came on.
(Mr. Jamnadas M. Mehta: ‘‘Are you their spokesman?’’) No, I am not
‘their spokesman, but I understand they are being asked; I have read in
the papers that they have been asked. I understand that these unfortu-
nate Members are at the moment without a spokesman. I understand
that they have been asked in.the interests of party discipline to vote for
1s. 4d. and would much prefer to wait till the Budget came on, because
then the case would be much more easily arguable on both sides, and what-
ever vote they gave, they would be able to justify themselves to their
constituents who are at present being worked upon by outside agencies.
As 8 simple outsider I should have thought it would be quite a good thing
to have this subject trested on its merits and discussed openly; but I find
that that is not the «case. I find that my Honourable
friends  who it at that comer of the House give as
their reason for wanting the question to be brought on now before the
Budge# is introduced that they will be able to have a discussion in what
Mr. Javakar called an impartial atmosphere; but it seems to me to be
such an extraordinarily impartial ‘atmosphere that it may be deat':nbed-nn
extremely rarefied. T cannot understand a discussion on currency in which
vou do not consider provincial contributions. I cannot understand s dis-
enssion on currency in which vou do not consider wheth_er you will h!we
o raise fresh taxation; how much fresh taxation you will have to raise,
and whether if you vote for 1a. 4d. you "will give the Finance Member
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power to raige that taxation. I find myself in the somewhat paradoxical
position, that 1 have a quarrel to pick with both sides, and as a new
Mewmber there is a third paradox that strikes me, and that is that we arc
having the adjournment moved as a protest. But if we were not here
protesting we would have adjourned long ago. Nothing prevents us
adjourning but the motion for the adjournment. I am quite sure that the
Home and Finance Members wish to adjourn. 1 am quite sure that Mr.
Srinivasa Iyengar wishes to adjourn, therefore 1 say, Sir, why not adjourn?
I have, 1 hope, quite effectively exposed the misdeeds of the Government
and the extremcly hollow tactics of the other side, and 1 suggest that we
should now adjourn without further ado.

Mr, M, 8. Sesha Ayyangar (Madurs and Ramnad oum Tinnevelly:
Non-Muhammudan Rural): Sir, I am surprised at the indifference with
which the Government have chosen to treat the considered opinion of this
section of the House. The House may %well remember that on the 25th
January last, Pandit Madan Mohan Malaviya told the Government that
the House was anxious to have an early date fixed for the discussion of
this all-important Bill, The Honourable the Finance Member interrupted
doubting if that opinion of the House had been expressed im clear terms,
and an Honourable Member said he would even bring in an adjournment
motion on that point, if necessary. In his speech on the 28rd August,
1926, when on that memorable day he discussed the Currency Bill, this is
what he is reported to have said:

“ What would have been said of us if we had deliberately ignored, flouted,
insulted the Legislature? 1 can hear the torrent of accusation gathering force and
rolling forth in the Housa and in the Press if we had quietly expressed our intention
tv maintain the ratio of ls. 6d. without asking for any expression of opinion from the
Legislature from August to February.”

Now, what has happened? The same torrent of accusation that he visu-
alised has really come to pass because of his action, or I may say inaction.
Though the House wanted that this question should be discussed early
yet the Government were not pleased to see that an early date was fixed
for the debate. I°waited to hear the Honourable the Finance Member’s
answer when the question was raised. The only thing he said was that
he pleaded not guilty to the charge of breach of promise levelled by Mr.
Jayskar and the charge of breach of faith levelled by Mr. Jinnah, I am
prepared to accept those statements on their face value. Next he said,
‘“ Look here. We, the Government, have power to fix any date we
please ''. We quite admit that you have the power on your side, and we

are painfully conscious of the limitations of this side of the House. The
only question is, are you using or abusing the power that you have?
Next he said, ‘* Look here, if we rush this Bill now, before the Budget time,
there may be a necessity for readjustment of the figures in the two
Budgets.”” Is it so difficult a task with your army of accountafts Hehind
you, when you have discused the rates and have come to a definite under-

standing ? . .
The Honourable Bir Basil Blackett: It is quite impossible before the
28th. ’ .

Mr. M. 8. Sesha Ayyangar: Lastly he said, ‘I do not want to rush
this Bill through lest we come to a wrong conclusion.” We are quite
prepared %o join issue in this matter. We have not been unaccustomed
to the way in which manipulation has been going on so far as currency
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legislation is concerned, and know how ratios have been fixed time after
time since the year 1898. It is clear that the rate was one thing and the
rate at which the rupee was sought to be stabilised by legislation was a
different thing. We are not unaccustomed to the ways of Government in
respect of this matter. In 16803-94 when the exchange value was ls. 2.5464.
the Government fixed it at the ratio of 16 pence, and in 1920, when it was
reslly 1s. 4 {%d. Government rushed through legislation wanting to main-
tain the rate at 24 pence. Even Government have had to admit the evils
following out of that legislation. Nearly 55 millions of pounds were wasted
in 1920 over the Reverse Councils. At whose cost? At the cost of the
Indian taxpayer. England always profits and India invarisbly suffers.

The Honourable Sir Baall Blackett: I should like to have some sub-
stantiation of one or two of those remarks.

Mr. M. 8. Sesha Ayyangar: I have the figures here, and 1 certainly
. can substantiate them. Then, so far as the present rate is concerned, in
-QOctober, 1924, exchange stood at 1s. and 4}d. Government could not then
think of attempting to stabilise the rupee. They waited for a higher rate
and when they got the higher rate, by artificial means, by careful mani-
pulation, they have tried to fix the ratio at 1s. 6d. I have known what was
lﬁeing done from time to time and I would invite the attention of this

ouse .o

The Honourable Sir Basil Blackett: I should like to have your ruling
how far all this is in order.

Mr. President: Order, order. The question is not whether the ratio
.should be 1s. 4d. or 1s. 6d. The question Lefore the House is the
motion for adjournment.

Mr, M, 8. Sesha Ayyangar: Sir, when the Honourable the Finance
Member replied to our observations saying that we may be led to wrong
conclusions by taking up this matter early, I was simply suggesting to
the House that we were not unaccustomed as to how the ratioc came to
‘be fixed up time after time. I am not going to pursue the matter further.
In 1925 and 1926 they say the rupee stood at 1s. 6d., in 1927 they say the

- rupee is stabilized at eighteen pence. Now, how do we explain that posi-
“tion, 8ir? 'We maintain that the rupee has been artificially kept up at that
rate. All these years, when the figures stood at a low rate of exchange,
they nlways tried to maintain the high rate which was beneficial to them.
So it was for these reasons we wanted to hasten the discussion and wanted
~n_date fixed so that we could completely discuss this point. But the
Honﬁurr_ﬂ?le the Finance Member is aware, as the result of the circulation
of the Bill, that the whole country unanimously wants a certnin definite
lower ratio to be fixed and also that they are for a pold standard and a
,f.,'n_]dt currency. The question ought not to be delayed any further; T sub-
mit for these reasons I have great pleasure in supporting the motion for

adjournment. .

Dr. L. K. E_yder. (Agra Division: Muhammadan Rural): Sir, I rise to
opposc this motion. T am sorry that, in discussing this question, as has
been pointed out by the Honourable the Commerce Member,  much feel.
ing hus been aroused. I think this question requires a calmer atmosphere.
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It is no doubt true that the House last August wanted more time, but
1 wish to remind some of the Members of this House that this is & new
‘House, its composition i8 not the same as it was in August last. .There-
fore, Sir, some of the Members who were not Members of the last House
do require more time to go into it. It has been said, Sir, that the 7th of
March is not & very suitable date. Is it because it falls in the month of
March and the Members are afraid of the Ides of March? With regard
to the merits, of the question whether ratio should be 18d. or 18d. I think
one date is as good as another date and since a date has been announced,
I think, Sir, an uneasiness about that particular date certainly would
-create in the mind of a cynic the feeling that the arguments are not all
effective and there is some doubt on the side of the advocates of the sixteen
penny rupee.

An Honourable Member: I move that the question be now put.
Mr, President: The question is that the question be now put.
The motion was adopted.

Mr, 8, Srinivasa Iyengar: Sir, 1 do not think I need answer the re-
marks made by the Finance Member because I must say 1 am thoroughly
unrepentant and I am thoroughly unconvinced by any observations which
were made on the other side. Of course we have not got a Becretariat
-behind . us and we have not got a whole library and various appliances and
apparatus for the purpose of studying this questicn. There was no wonder,
therefore, that the Members of the last Assembly did ask for some time
in order to enable them to make up their minds, and that was a very
proper request to make. To go and say that simply because the Members
-of the last Assembly on the last occasion made a request like that, which
was a very reasonable request, and was agreed to, therefore this Assembly
should pay the penalty for it, and even when most of the Members who
have been able to judge of this question have come to a decision tne way
or another upon thls question, even then that the business of the House
should be delayed on such a matter of vital importance, is a serious thing.
‘The Honourable Sir Charles Innes said that the only reason and the only
purpose that induced the Government to delay this matter, though they
considered it was open to misrepresentation, was, they had to make up
their own minds and see whether the Budget could be at 1s. 6d. or
1s. 4d. T think that is hardly an argument which requires serious con-
sideration because I have no doubt that, so far as the Finance Member
-is concerned—nnd I take it the Government of India stands committed
to his views—he is the expert who has studied this question, and the
findings of the Commission are there, and this is their policy, and whatever
the object, I have not the slightest doibt the conclusion of the Government.
of India was in favour of 1s. 6d. Tt is the policy of the Government of
India, and the Government seldom changes its attitude when it has pro-
nounced it; even if it is convinced it is wrong, it seldom changes.  As I
know perfectly well the gentlemen who form the Government do change
‘their opinions, do sometimes feel convinced that thev are wrong. but never-
“theless as n matter of etiquette thev are obliged to adhere to the policy
of Government. None knows that better than myself.”and. therefore, T
“say they bad long ac» made up their minds on this point and it is simplv
“idle to contend, ns hns heen contended on the floor of this House, that *
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they had to make up a Budget and therefore it was necessary they should
have all the figures and look up all these things. I submit the real reason
and ‘the real purpose on this side of the House for such delay as there has
been is for fuller information, for better knowledge of the subject. We
have been trying to consider this from all aspects of view, to judge of the
just adjustment of all interests of the country and there has been that
unav:idable delay on this side. On the other side there has been no reason.
for that delay. On the last occasion when Sir Purshotamdas and Mr.
Jinnah raised this issue they said Government would make & statement.
We all understood it to mean that they would be willing to pus
down an earlier date than the budget date, though some of us may have
had a shrewd suspicion, the English language being what it is and the-
Honourable the Home Member's statement being what it was . . .

The Honourable Sir Alexander Muddiman: What was the statement
I made? I ask the Honourable Member what statement he is challenging.

Mr. 8. Srinivasa Iyengar: The statement ‘made on the last occasion
that Government would fix a date.

The Honourable Sir Alexander Muddiman: If the Honoursble Member
suggests that I had made up my mind at that time, he suggests that
which is not true. -

Mr. 8. Srinivasa Iyangar: Very well, T do not suggest he had made
up his mind; but Honourable Members, some of us a% least, certainly
understood an earlier date would be given. That was .certainly the
impression and, if the words were incapable of that interpretation, I think
it should have been made quite clear, and it was not made quite clear.
I do not say the Honourable the Home Member had any other intention
when he made that statement, but I am perfectly certain that that
statement was a very ambiguous statement, to say the least of it, and,
therefore, we did wait for an explicit pronouncement on this point; when
the decision was made, and when that slatement was made, then was
the time to express our opinion on this question. I submit on %Yhis
:atter it is not a question of feeling, it is not a question of heat. I think
some of the Members who spoke on that side imagined that there was &
great denl of heat on this side, but I do not think this was so; 'but there
18 greater heat on the other side, and my own belief is that this is dis-
advantageous to the House. The course adopted may be right from the
Government’s point of view but certainly it is not the country’'s point of
view. The course adopted is injurious to the best interests of the country.
We want stability and we want this question disentangled from all other
questions and judged on 1ts own merits. Naturally observations were
made by Mr. Jayakar and others that this question enables the various
influences to combine, the voting strength of one side or the other io
opergte, but it is our business really on a matter like this to get rid of
irrelevant and alien considerations and look at this question as a scientific:
question and decide it having regard to the totality of the interests of this
country. That is the question with which we are faced and it was in that
spirit and in that spirit only that those of us on. this side of the House ,
have tabled this motion; and I am perfectly certain that the House
understands that the responsibility for the currency policy of thig country—
" if the Assembly is, as I understand,, & representative institution—the
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responsibility of this side of the House is as great, if not greater, than
that of the opposite Benches. We have been asked to assume a greater
responsibility by a great authority the other day, than that expressed in
the Statute. Assuming it ond seecing that there is nothing in the Rules
of Business beyond the fact that certain days should be set down as official
days and others as non-official and that certain classes of business should
be put down, on certain dates, I dispute the right of the Government,
independently of the opinion of the House, to choose any day it likes
for its motion to take the Bill into consideration. 1% may have to fix
the dates for official and non-official business and it may regulate its
clusses of business; bub the particular point I am urging is perfetly plain
on the'rules. Apart fromr that, Sir, I submit also that if the House wera
by a majority to decide on a 1s. 4d. ratio it would be very difficult after-
wards to bring in a supplementary Budget. I may point out that from
the wording of the Rules it would not be within their purview to bring
in anything like that because it cannot be said that this was unforeseen
at the time the Budget was considered or that this is found to be subse-
quently insufficient. On the contrary, it is deliberately, and with our
cyes fully open, that we shall pass the Budget knowing full well that
what is vital to the Budget is Yo come afterwards. Therefore, I submit
for all these reasons, the arguments urged on this side of the House
romain really unanswered, and require all Members of this House to vote
upon it to show that this House wants business of this character to be
put down at as early a date as it cun without being bound down to other
coneiderations which it cannot wait for.

The Hopourable Sir Basil Blackett: Sir, I have only two things to say.
The firet is this, that 1 heard with the very greatest pleasurc the statement
made by the President of the Congress that this House has a great
responsibility when it comes to vote on the ratio (Mr. R. K. Shanmukham
Chetty: ‘““More than you have!”’); and that he, as I understood, speaking
for his Party, is prepared to consider it on its merits, and that the state-
ments that have been,made in the Press that the Party have already come
to the conclusion to decide the matter on grounds other than merita is
untrue. (Swarajist Members: ‘“Wholly untrue!”) The House has a
very great responsibility in this matter and I hope the statement, as 1
understood it, of my Honourable friend, Mr. Srinivasa Iyengar, that his
Party intends Yo come to a conclusion on the merits of the case is one
which will be realised when we do come to vote on the ratio.

The other is simply this. I have never claimed and I do not claim
that the question of the effect on a particular Budget is decisive in deciding
what the ratio should be. Certainly it is not decisive. A ratio is for=all
time, as Mr. Jamnadas Mehta said, and the question what ratio should
be fixed should be decided from the point of view of what ratio is most
for the benefit of the people of India and from no other. But to say that
the effect of the ratio on the Budget is one which should be ignored or
slurred over in considering what the ratio should be is a statement which
I dispute. I say that it is most important that when the House comes fo
decide on the question of the ratio it should have a perfectly clear under-
standing of the exact bearing of that ratio on the Budget both for the
vedr and for the future, and that it cannot have that unless the question
is discussed’ after the Budget figures are available. 8ir, I have nothing
more to say ' '

B *
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